The Coal Mines Regulations, 2011

CHAPTER - |
PRELIMINARY
1. Short title, extent and application.-
(1) These regulations may be called the Coal Mines Regulations, 2011.
(2) They shall extend to the whole of India.
(3) They shall apply to every coal mine.

2. Definitions. — (A) In these regulations, unless the context otherwise requires, -

(1) “abandoned working” means such working as have been abandoned with no intention of
working in future;

(2) “Abandoned Mine Methane (AMM)” means a natural gas recovered from abandoned
mines or part thereof;

(3) “Act” means the Mines Act, 1952;

(4) “approved safety lamp” and “approved electric torch” mean respectively, a safety lamp or
an electric torch, manufactured by such firm and of such type as the Chief Inspector may
from time to time, specify by notification in the Official Gazette;

(5) *“assistant manager” means a person possessing a Manager’s Certificate appointed in
writing by the owner, agent or manager to assist the manager in the control, management and
direction of the mine or part thereof, and who takes rank immediately below the manager;

(6) *auxiliary fan” means a forcing fan or an exhausting fan used belowground wholly or
mainly for ventilating one or more faces forming part of a ventilating district;

(7) “average output” of any mine, means the average output per month during the preceding
financial year of the total output from all excavations within the specified mine boundaries;

(8) “banksman” means a person appointed to superintend the lowering and raising of persons,
tools and materials and to transmit signals at the top of a shaft or incline;

(9) “booster fan” means a mechanical ventilator used belowground for boosting the whole
current of air passing along the intake or return airway of a mine or ventilating district;

(10) “coal” includes anthracite, bituminous coal, lignite, peat and any other form of
carbonaceous matter sold or marketed as coal;

(11) *“Coal Bed Methane (CBM)” means a natural gas trapped in a coal seam or adjacent
strata;

(12)  “Coal Mine Methane (CMM)” means a natural gas recovered from a coal mine or
part thereof;
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(13) “Committee” means a Committee appointed under section 12 of the Act;

(14) *“competent person” in relation to any work or any machinery, plant or equipment
means a person who has attained the age of 20 years and who has been duly appointed in
writing by manager as a person competent to supervise or perform that work, or to supervise
the operation of that machinery, plant or equipment, and who is responsible for the duties
assigned to him, and includes a shot firer;

(15) “contractor” means an individual, an association of individuals, company, firm, local
authority or body who contracts for the services or operations in a mine, and includes a sub-
contractor;

(16) *“deep-hole drilling and blasting” means drill holes made more than three metres in
depth and used for blasting in an opencast mining operation;

(17)  “designer” means an individual, association of individuals, company or institution
who designs a coal mining system, method of coal mining or machinery, plant, equipment,
appliance or substances for use in coal mines;

(18)  “discontinued working” means such working in a mine as have been discontinued for
some reasons and are inaccessible or rendered inaccessible but are likely to be worked again;

(19) “District Magistrate” in relation to any mine, means the District Magistrate or the
Deputy Commissioner, as the case may be, who is vested with the executive powers of
maintaining law and order in the revenue district in which the mine is situated:

Provided that in the case of a mine, which is situated partly in one district and partly
in another, the District Magistrate for the purposes of these regulations shall be the District
Magistrate authorised in this behalf by the Central Government;

(20)  “disused working” means such working in a mine where work has been temporarily
stopped due to some reasons but which are accessible and include unused working.

(21)  “electrical supervisor” (to copy from IER) shall have the same meaning as defined
under the Indian Electricity Rules, 1956.

(22) “explosive” shall have the same meaning as is assigned to that term in the Indian
Explosives Act, 1884 (4 of 1884);

(23) “face” means the moving front of any working place or the inbye end of any gallery,
roadway or drift;

(24) “fiery seam” means a seam in which a fire or spontaneous heating exists in the
working belowground or in open cast working lying within the precincts of a mine;

(26) “financial year” means a period of twelve months from the first day of April to the last
day of March;

(27)  *“flame proof enclosure” means an enclosure in which the parts which can ignite an
explosive atmosphere are placed and which can withstand the pressure developed during an
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internal explosion of an explosive mixture, and which prevents the transmission of the
explosion to the explosive atmosphere surrounding the enclosure;

(28)  “Form” means a Form as set out in the First Schedule;
(29) *“gas” includes fume or vapour;

(30) “gassy seam of the first degree” means coal seam or part thereof lying within the
precincts of a mine not being an open cast working whether or not inflammable gas is
actually detected in the general body of the air at any place in its working below ground, or
when the percentage of the inflammable gas if and when detected, in such general body of air
does not exceed 0.1 and the rate of emission of such gas does not exceed one cubic metre per
tonne of coal produced;

(31) *“gassy seam of the second degree” means coal seam or part thereof lying within the
precincts of a mine not being an open cast working in which the percentage of inflammable
gas in the general body of air at any place in the working of the seam is more than 0.1 or the
rate of emission of inflammable gas per tonne of coal produced exceeds one cubic metre but
does not exceed ten cubic metres;

(32) *“gassy seam of the third degree” means coal seam or part thereof lying within the
precincts of a mine not being an open cast working in which the rate of emission of
inflammable gas per tonne of coal produced exceeds ten cubic metres;

(33) *“general body of air” means the general atmosphere in a seam and includes the
atmosphere in the roof cavities, but does not include general atmosphere in the sealed off area
or in any borehole drilled in coal or in the adjacent strata;

(34) *goaf” means any part of working below ground wherefrom a pillar or part thereof, or
in the case of longwall working, coal has been extracted but which is not a working place;

(35) “haul road” means any passage of road, which is maintained and used in connection
with the working of opencast mines for plying of machinery;

(36) “Heavy Earth Moving Machinery (HEMM)” means automotive or electrical
machinery used in mechanised opencast mines for digging, drilling (excluding hand held
drills and drill machines capable of drilling hole of a diameter up to 50 mm), dredging,
hydraulicking, ripping, dozing, grading, excavating, loading, transporting minerals or
overburden;

(37)  “incline” means an inclined passage or road either on the surface or belowground;

(38) *“inset” means a landing or platform in a shaft, and includes an excavation therefrom
between the top and the bottom of the shaft;

(39)  “machinery” means —
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(i) any locomotive or any stationary or portable engine, air compressor, boiler or steam
apparatus, or any such apparatus, appliances or combination of appliances which is
intended for developing, storing, transmitting, converting or utilizing energy; or

(if) any such apparatus, appliance or combination of appliances if any power developed,
stored, transmitted, converted or utilised thereby is, used or intended for use in
connection with mining operations; or

(iii) any such equipment used for cutting, drilling, loading and transport of material;

(40)  “manager” means a manager appointed under regulation 30;

(41) “manufacturer” means an individual, association of individuals, company or

institution who manufactures machinery, plant, equipment, appliance or substances for use in

coal mines;

(42) “material” includes coal, stone, debris, or any other material;

(43) “misfire” means the failure to explode of an entire charge of explosives in a shot hole
or blast hole;

(44)  “month” means a calendar month;

(45) *“official” means a person appointed in writing by the owner, agent or manager to
perform duties or supervision in a mine or part thereof and includes an assistant manager, a
ventilation officer, a safety officer, a sampling incharge, dust incharge, an overman, a sirdar,
an engineer and a surveyor;

(46) “onsetter” means a person appointed to superintend the raising and lowering of
persons, tools and materials and to transmit signals at any inset or shaft bottom;

(47) *“overman” means a person possessing a Manager’s or Overman’s Certificate,
appointed by the manager in writing, under any designatation whatsoever, to perform the
duties of supervision of control in a mine or part thereof, and is as such superior to a sirdar;
(48)  “permitted explosive” means an explosive manufactured by such firm and of such
type as the Chief Inspector may, from time to time specify by notification in the Official
Gazette;

(49) “pipe line” means Coal Bed Methane pipe lines;

(50)  “public road” means a road maintained for public use and under the jurisdiction of
any government or local authority;

(51) “guarter” means a period of three months ending on the 31% March, 30" June, 30"
September or 31% December;

(52) “railway” means a railway as defined in the Indian Railways Act, 1890;
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(53) * Regional Inspector” means the Inspector of Mines having jurisdiction over a
geographical area in which the mine is situated and over which he exercises his powers under
the Act;

(54)  “river” means any stream or current of water, whether seasonal or perennial, and
includes its banks extending up to the highest known flood level;

(55) *“risk” means combination of the likelihood of a specific unwanted event and the
potential consequences, if it should occur;

(56) *“roadway” means any part of a passage or gallery below ground which is maintained
in connection with the working of a mine;

(57) *“Schedule” means a Schedule appended to these regulations;

(58) *“shaft” means a way or opening leading from the surface to working below ground or
from one part of the working below ground to another, in which a cage or other means of
conveyance can travel freely suspended, with or without the use of guides;

(59) “shotfirer” means a person appointed under regulation 194;

(60) “socket” means a shot hole or blast hole or part thereof remaining after being charged
with explosive and blasted, and which is not known to be a misfired hole;

(61) “supplier” means an individual, association of individuals, company or institution
who supplies a technology, machinery, plant, equipment, appliance or substances for use in
coal mines;

(62) “tub” includes a wagon, car, truck or other vehicle moving on rails for conveying
material;

(63) *“ventilation district” means such part of a mine below ground as has an independent
intake airway commencing from a main intake airway, and an independent return airway
terminating at a main return airway, and, in the case of a mine or part thereof which is
ventilated by natural means, the whole mine or part;

(64) *“working” means any excavation made or being made in a mine for search of or
obtaining coal;

(65) *“working place” means any place in a mine to which any person has lawful access.

(B)  Words and expressions used in these regulations and not defined herein but defined in
the Act shall have the meanings respectively assigned to them under the Act.
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CHAPTER-II
RETURNS, NOTICES AND RECORDS

3. Notice of opening. — (1) The notice for commencement of mining operations under section
16 of the Act shall be submitted in Form | accompanied by a plan showing the boundaries of
the mine and the shafts or openings of the mine, tri-junction or revenue pillars and other
prominent and permanent surface features to the Chief Inspector and a copy thereof to the
Regional Inspector:

Provided that in case of change in the boundary of the mine under regulations 124 and
125, a plan showing the new boundary shall be submitted within seven days of the said
change.

(2) The notice referred to in sub-regulation (1) shall be accompanied by-
(a.) acopy of the surface plan prepared under sub-regulation (1) of regulation 68;
(b.) acopy of Safety Management Plan prepared under regulation 107;

(c.) a copy of Progressive Mine Closure Plan showing steps proposed for reclamation
while mining activities are continuing, at five yearly interval; and

(d.) acopyof Mine Closure Plan showing detailed steps proposed for final reclamation of
the mining affected area:

Provided that in respect of a mine which has already been opened, the plan referred
to in clauses (a) to (d) shall be submitted within one year of coming into force of these
regulations.

(3) The Mine Closure Plan referred to in clause (d) of sub-regulation (2) shall be in such from
as may be specified by the Chief Inspector of Mines by a general or special order in writing
and the plan duly prepared shall be submitted to the Chief Inspector of Mines and a copy
thereof to the Regional Inspector:

Provided that, in respect of a mine, which has already been opened, such a plan shall
be submitted within six months of coming into force of these regulations.

4. Quarterly returns. — On or before the 20" day of January, April, July, and October every
year, the owner, agent or manager shall submit to the Chief Inspector and the Regional
Inspector correct returns in respect of the preceding quarter in Form II.

5. Annual returns. — (1) On or before 20" day of February in every year, the owner, agent or
manager shall submit to the District Magistrate and to the Chief Inspector annual returns in
respect of the preceding year in Form IlI.

(2) If a mine is abandoned or working thereof is discontinued over a period exceeding sixty
days or if a change occurs in the ownership of a mine, the returns required under sub-
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regulation (1) shall be submitted within thirty days of abandonment or change of ownership
or within ninety days of discontinuance, as the case may be.

6. Notice of abandonment or discontinuance.— (1) Where it is intended to abandon a mine
or seam or to discontinue working thereof for a period exceeding 60 days, the owner, agent or
manager shall give a notice to the Chief Inspector and the Regional Inspector stating the
reasons for such abandonment or discontinuance and the number of persons likely to be
affected thereby, not less than 40 days before such abandonment or discontinuance:

Provided that where on account of unforeseen circumstances or without previous intention a
mine is abandoned or discontinued beyond a period of 60 days before the said notice has been
given, the notice shall be given forthwith in Form | to the Chief Inspector, the Regional
Inspector and the District Magistrate.

(2) Notwithstanding anything contained in sub-regulation (1), where it is intended to abandon
or discontinue for more than 60 days any working belowground over which is situated any
property vested in the Government or any local authority or any railway or any building or
permanent structure not belonging to the owner, the owner, agent or manager thereof shall
give notice to the Chief Inspector and the Regional Inspector of his intention of such
abandonment or discontinuance, not less than 40 days before the date of abandonment or
discontinuance.

7. Notice of reopening.— (1) Where it is intended to reopen a mine or seam after
abandonment or discontinuance for a period exceeding 60 days, the owner, agent or manager
shall, not less than 30 days before resumption of mining operations, give to the Chief
Inspector, the Regional Inspector and the District Magistrate notice in Form I.

(2) Where a mine has been reopened, the owner, agent or manager shall forthwith
communicate the actual date of reopening to the Chief Inspector and the Regional Inspector.

8. Change in ownership and appointment of agent, manager, etc. — (1)(a) Where a
change occurs in the name of ownership of a mine or in the address of the owner, the owner,
agent or manager thereof shall, within seven days from the date of the change, give to the
Chief Inspector and the Regional Inspector a notice in Form I :

Provided that where the owner of a mine is a firm or other association of individuals, a
change -

(M of any partner in the case of a firm;

(i) of any member in the case of an association;

(iif)  of any director in the case of a public company; or

(iv)  of any shareholder in the case of a private company,

shall also be intimated to the Chief Inspector and the Regional Inspector, within seven days
from the date of the change.

(b) Where the ownership of a mine is transferred, the previous owner or his agent shall make
over to the new owner or his agent, within a period of seven days of the transfer of
ownership, all plans, sections, reports, registers and other records maintained in pursuance of
the Act and of these regulations, or orders made thereunder, and all correspondence relating
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to the working of the mine relevant thereto, and when the requirements of this clause have
been duty complied with, both the previous and the new owners or their respective agents
shall forthwith inform the Chief Inspector and the Regional Inspector in writing.

(2) Where any appointment is made of an agent, manager, engineer, surveyor, ventilation
officer, safety officer, or assistant manager or when the employment of any such person is
terminated or any such person leaves the said employment, or when any change occurs in the
address of any agent or manager, the owner, agent or manager shall, within seven days from
the date of such appointment, termination or change, give to the Chief Inspector and the
Regional Inspector a notice in Form 1.

(3) The owner of a mine shall submit in writing to the Chief Inspector and the Regional
Inspector, a statement showing names and designation of every person authorised to act on
behalf of the owner in respect of management, control, supervision or direction of the mine.

(4) The statement referred to in sub-regulation (3) shall state the responsibilities of every such
person and the matters in respect of which he is authorised to act on behalf of the owner.

(5) Every person referred to in sub-regulation (3) shall be deemed to be an agent for the mine
or group of mines, as the case may be, in respect of the responsibilities as specified in the
statement referred therein.

(6) Any change, addition or alteration in the names or other particulars of the statement
referred to in sub-regulation (3) shall be reported in writing to the Chief Inspector and
Regional Inspector within seven days from the date of such change, addition or alteration.

9. Notice of dangerous occurrence or accident. —

(1)(a) Where there occurs a readily identifiable event such as a dangerous occurrence with
potential to cause an injury or disease to persons at work or to the public around the
workplace, or an accident in or about a mine such as -

(M an accident causing loss of life or serious bodily injury in connection with mining
operations;

(i) an explosion or ignition;

(ilf)  a spontaneous heating or outbreak of fire, or appearance of smoke or other indication
of heating or outbreak of fire including cases in which there exists an underground
working which is in close proximity to surface fire in coal heaps, OB dumps and coal
ribs creating potential risk of transference of such hazard from surface to underground
working but not cases of surface fires in coal heaps, OB dumps and coal ribs;

(iv)  fire in any part of working or in any machinery;

(v) fall from height of any excavation, loading or transport machinery;

(vi)  bursting of equipment under pressure;

(vii)  an influx of inflammable or noxious gases;

(viii) an erruption or inrush of water or other liquid matter;

(ix)  an instantaneous failure of a pillar, part of a pillar or several pillars of coal (i.e., a
‘bump’) in working below ground,;

(x) a premature collapse of any part of the working;

(xi)  any accident due to explosives;
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(xii)  a breakage or fracture of rope, chain, headgear, pulley or axle or bearing thereof, or
other gear by which persons or materials are lowered or raised in a shaft or an incline;

(xiii) an over winding of cages or other means of conveyance while men or materials are
being lowered or raised;

(xiv) a breakage or fracture of any essential part of winding engine, crankshaft, coupling,
bearing, gearing, clutch, drum or drum shaft, or failure of emergency brake;

(xv)  a bursting of any equipment containing steam, compressed air or other substance at
high pressure; or

(xvi) a breakage, fracture or failure of any essential part of any machine or apparatus
whereby the safety of persons may be endangered;

(xvii) any major slide causing injury to any person, damage to any machinery, and/or
interruption of normal mining operations;

(xviii) failure of dump or side in opencast working,

the owner, agent or manager shall forthwith inform the Regional Inspector about the
occurrence by telephone, express telegram, fax, e-mails or by special messenger; and shall
also, within 24 hours of every such occurrence, give notice thereof in Form IVA to the
District Magistrate, the Chief Inspector and the Regional Inspector and in the case of an
accident mentioned in sub-clause (i), also to the Coal Mines Labour Welfare Commissioner,
and shall simultaneously exhibit a copy of the notice on a special notice board outside the
office of the mine for a period of not less than 14 days from the date of such exhibition:

Provided that in case such notice is sent by e-mails, it shall be immediately followed
by fax or letter.

(b) Where an accident causing loss of life or serious bodily injury occurs in or about a mine
in connection with the generation, storage, transformation, transmission, supply or use of
electrical energy, the owner, agent or manager shall forthwith inform the Electrical Inspector
of Mines by telephone, express telegram or special messenger.

(2) Where death results from any injury already reported as serious under sub-regulation (1)
or where any injury other than the serious injury become serious, the owner, agent or
manager shall within 24 hours of his being informed of the same, give notice thereof to the
District Magistrate, the Chief Inspector, the Regional Inspector and the Coal Mines Labour
Welfare Commissioner.

(3) In respect of every persons Killed or injured, the owner, agent or manager shall, within
seven days of the occurrence, send to the Chief Inspector, particulars in Form 1V B.

10. Notice of disease. — Where any person employed in a mine contract any disease notified
by the Central Government in the Official Gazette under section 25 of the Act, the owner,
agent or manager shall within three days of his being informed of the disease, give notice
thereof in form V to the District Magistrate, the Coal Mines Labour Welfare Commissioner,
the Chief Inspector, the Regional Inspector and Inspector of Mines (Medical).
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CHAPTER -1l
EXAMINATION AND CERTIFICATES OF COMPETENCY AND OF FITNESS

11. Board of Mining Examination. — (1) For the purposes of these regulations, there shall be
constituted a Board of Mining Examination, (hereinafter referred to as ‘the Board”).

(2) The Board shall consist of the Chief Inspector, who shall be its Chairman (ex officio),
and five members possessing degree in mining engineering; with

(a) first class Manager’s Certificate granted under regulation 12; or

(b) practical experience in coal mines; or

(c) serving in an institution imparting education in mining engineering at the degree or
equivalent level; or

(d) engaged in mining research or planning,

to be appointed by the Central Government:

Provided that the Board shall be so constituted that it shall include at least three members
possessing qualifications laid down in clause (a) and (b) and at least one member possessing
qualifications laid down either in clause (c) or in clause (d).

(3) Every member (other than the Chairman) of the Board shall hold office for a period of
three years, or until his successor is appointed, whichever is later:

Provided that —

0] a member may at any time resign his office by notice in writing addressed to the
Chairman;

(i) a member appointed under clause (c) of sub-regulation (2) shall cease to hold office
upon his ceasing to serve in any such institution, as is referred to in that clause;

(ilf)  a person appointed to fill a vacancy caused by reason of the death, or by resignation,
or otherwise, shall hold office for the remaining period for which such member would
have, but for such reason, continued as member.

(4) A person who holds, or who has held, office as member of the Board shall, subject to the
other provisions of this regulation, be eligible for re appointment to that office.

(5) A member of the Board (other than the Chairman) shall receive such remunerations as the
Central Government may fix in this behalf.

(6) An Inspector nominated in this behalf by the Chief Inspector shall act as Secretary to the
Board (hereinafter referred to in these regulations as the Secretary).

(7) Notwithstanding anything contained in this regulation, the Central Government may, if
satisfied that it is necessary so to do in the public interest, re constitute the Board even though
the term of office of all or any of the members thereof has not come to an end.

(8) Meetings of the Board shall be held as and when the Chairman considers necessary, and

unless otherwise decided by the Chairman, all meetings of the Board shall be held at
Dhanbad.
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(9)(a) For every meeting of the Board, not less than ten clear days prior notice intimating the
time and place of the proposed meeting and signed by the Chairman or the Secretary shall be
given to each member who is not absent from India.

(b) Such notice shall be delivered at, or posted to the usual place of residence of the member,
and each such notice shall be accompanied by a list of items of business to be disposed of at
that meeting.

(c) Notwithstanding anything contained in clauses (a) and (b), in cases of urgency, an
emergent meeting may be called for by the Chairman at any time by intimating the members
only two days in advance, of the time and date of such meeting and the subject matter for
discussion at such meeting.

(10)(a) The Chairman shall preside at every meeting of the Board.

(b) If the Chairman is absent for any reason, the members present shall elect one from among
themselves to preside over the meeting, and the members so elected shall, for the purposes of
that meeting, have all powers of the Chairman.

(11) No business shall be transacted at a meeting of the Board unless at least three members,
including the Chairman, are present:

Provided that if at any meeting there is no quorum as aforesaid, the meeting shall
automatically stand adjourned to a date which is seven days later or if that day is a public
holiday to the next working day and the time, place and agenda for the adjourned meeting
shall remain unchanged and shall thereupon be lawful to dispose of the business at such
meeting irrespective of the number of members attending.

(12)(a) All matters which the Board is required to consider shall be considered at its meeting,
or, if the Chairman so decides, by circulation of the papers, to every member who is not
absent from India.

(b) When any matter is referred to by circulation, a member may request that it should be
considered at a meeting of the Board and the Chairman may direct that it shall be so
considered but when two or more members so request, the Chairman shall direct that the
matter shall be considered at a meeting to be held.

(13)(a) The Secretary shall place before the Board a list of business to be transacted at the
meeting.

(b) No business which is not included in such list shall be considered unless the Chairman
permits.

(14)(a) Every matter at a meeting shall be decided by the majority of votes of the members
present at such meeting.

(b) Every matter referred to the members by circulation under sub-regulation (12) shall be

decided by the majority opinion of the members to whom the papers were circulated, unless
the Chairman reserves it for consideration at a regular meeting to be held later.
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(c) In case of atie, Chairman shall have a casting vote.

(15)(a) The Secretary shall record the minutes of each meeting in a bound-paged book kept
for the purpose and copies of such minutes of the meeting shall be circulated to all members
present in India.

(b) The minutes so recorded shall be confirmed at the next meeting of the Board and signed
by the Chairman in token thereof.

(16)(a) The Chairman in addition to any other powers and duties conferred upon him under
these regulations shall-

(M present all important papers and matters to the Board as early as possible;

(i) issue orders for carrying out the decisions of the Board;

(iif)  have power to refer, in his discretion, any matter to the Central Government for their
orders; and

(iv)  have powers generally to take such action or pass such orders necessary to implement
the decisions of the Board.

(b) The Chairman may, during his temporary absence by reason of leave or otherwise,
authorise any member of the Board to perform all or any of the duties of the Chairman during
such absence.

(c) Unless the Chairman otherwise directs, all proceedings of the Board shall be conducted in
camera and be regarded as confidential.

12. Certificate granted by the Board. — (1) Certificate under these regulations shall be
granted by the Board.

(2) Certificate granted by the Board shall be valid throughout the territories to which these

regulations extend, and shall be of the following kinds: —

(a) Manager’s first class certificate of competency to manage a coal mine (in these
regulations referred to as a First Class Manager’s Certificate);

(b) Manager’s second class certificate of competency to manage a coal mine (in these
regulations referred to as a Second Class Manager’s Certificate);

(c) Surveyor’s certificate of competency to survey the working of a mine (in these
regulations referred to as a Surveyor’s Certificate);

(d) Overman’s certificate of competency to carry out inspections and duties as required under
these regulations (in these regulations referred to as an Overman’s Certificate);

(e) Sirdar’s Certificate of competency to carry out inspection and duties as required under
these regulations (in these regulations referred to as a Sirdar’s Certificate);

() Winding engineman’s certificate (in these regulations referred to as Engine Driver’s
Certificate) to drive a winding engine of any type or class; and

(9) Certificate of competency to test for the presence of inflammable gas (in these regulations
referred to as a Gas-testing Certificate):
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Provided that any of the certificate aforesaid, other than Engine Driver’s Certificate and Gas
testing Certificate may be restricted to mines having opencast working only, and this fact
shall be endorsed on the certificate.

13. Examinations and examiners — (1) Certificates shall be granted to candidates after such
examination and in such form as the Board may specify:

Provided that the Board may, subject to the specified conditions, exempt any person from
appearing at the examination or part thereof for the grant of a certificate referred to in
regulation 12.

(2) The examination shall be held at such time and at such centre as may be fixed by the
Board, and shall be conducted by examiners appointed by the said Board.

(3) The examiners so appointed shall be subject to the orders of the Board in respect of all
matters relating to the conduct of the examinations, and shall receive such remuneration as
the Board, with the sanction of the Central Government, may fix.

(4) The Board may specify the procedure for the conduct of the examinations and to the
granting of certificates of competency and of fitness as required under these regulations, and
shall, so far as may be practicable, provide that the standard of knowledge required for the
grant of certificate of any particular class and the standard of medical fitness shall be uniform
throughout the territories to which these regulations extend.

14. Submission of applications. — (1) Application for an examination shall be made to the
Board not less than 60 days prior to the date fixed for the examination and on a form
specified for the purpose.

(2) Notice regarding the date and place of the examination for the Manager’s, Surveyor’s
and Overman’s certificate shall be published under the order of the Board, in such periodicals
as the said Board may direct, not less than 60 days prior to the date fixed for receiving
applications.

3) The certificate of experience etc., required for appearing in the examinations under
these regulations shall be in the form specified by the Board.

15. Age and general qualification of candidate. — (1) No persons shall be admitted as a
candidate at any examination held by the Board unless he is 20 years of age.

(2) No persons shall be admitted as a candidate at any examination for a Manager’s,
Surveyor’s, Overman’s or Sirdar’s Certificate unless he holds a valid first-aid certificate of
the standard of the St. John Ambulance Association (India).

(3) Every application for any examination as aforesaid shall be accompanied by-

(i) a certificate of age verified by a Gazetted Officer of the Government or by the headmaster
of a recognised school of a Higher Secondary or equivalent standard:

Provided that in the case of a person holding a matriculation or equivalent certificate,
such certificate shall be submitted as evidence of age;
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(if) a medical certificate obtained not more than one year prior to the date of his application,
from a qualified medical practitioner not below the rank of a Civil Assistant Surgeon or from
a Certifying Surgeon, certifying the candidate to be free from deafness, defective vision or
any other infirmity, mental or physical, likely to interfere with the efficiency of his work; and

(iii) a certificate from some person of good repute as to the general good conduct and
sobriety of the candidate.

(4) No person shall be admitted as a candidate to any examination for —

(a) manager’s, surveyor’s, overman’s or sirdar’s Certificate, unless he has passed the Senior
Secondary School Examination or Intermediate Examination or its equivalent from a
recognised Board or University or passed a Diploma or Degree in Engineering or other
equivalent Qualifications approved in that behalf by the Central Government; and

(b) An Engine Driver’s Certificate unless he has passed the Secondary School Examination
recognised by board or it’s equivalent.

(5) No person shall be admitted as a candidate at an examination for a Manager’s or
Overman’s Certificate, which is not restricted to mines having opencast working only, unless
he has obtained at least a Sirdar’s Certificate (not so restricted) and a Gas testing Certificate,
and no person shall be admitted as a candidate at an examination for Manager’s or
Overman’s Certificate restricted to mines having opencast working only unless he has
obtained at least a Sirdar’s Certificate:

Provided that this sub-regulation shall not apply-

(i) to a candidate for a Manager’s Certificate, if he already holds a Overman’s Certificate
granted under regulation 22; and

(i)  to acandidate for a Manager’s First Class Certificate if he already holds a Manager’s
Second Class Certificate granted under regulation 22.

16. Practical experience of candidate for Manager’s Certificate examination. — (1) No
person shall be admitted as a candidate at any examination for First or Second Class
Manager’s Certificate other than Exchange Certificate under regulation 22, unless the Board
is satisfied that he has had practical experience in coal mine for a period of not less than six
and five years respectively:

Provided that in the case of a candidate-
(a) who has received a diploma in mining engineering or other equivalent qualification
approved in that behalf by the Central Government, such period of experience shall be five

and four years respectively, and

(b) who has passed a degree in mining engineering or other equivalent qualification approved
in that behalf by the Central Government,-
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(i) such period of experience shall be two years for First Class Manager’s Certificate; and

(ii) shall be exempted from appearing at the Second Class Manager’s examination on
acquiring one year of practical experience and a Gas testing Certificate:

Explanation.- The experience referred to in this sub-regulation shall be the
experience obtained after acquiring the relevant academic qualification.

(2) The nature of the practical experience required for Manager’s Certificate shall be in one
of the following capacities in a coal mine having an average monthly output of not less than
1000 tonnes,-

(a) as a workman, or mining apprentice having direct practical experience of getting coal and
of drifting, shaft sinking development, depillaring, supporting and blasting; or
(b) as an official in respect of mining operations:

Provided that out of the total period of experience required under sub-regulation (1), three
fourth of the experience shall be of belowground coal mines, in respect of certificate not
restricted to mines having opencast working only:

Provided further that the Board may approve a part of the period of the experience gained
while engaged in inspections, rescue, research, planning, teaching or any other work,
connected with mining operations, so however that, the aforesaid period inclusive of the
period of experience in a mine other than a coal mine approved under sub-regulation (2) of
regulation 18, shall not exceed one fourth of the total experience required for the purpose.

17. Practical experience of candidates for Surveyor’s Certificate examination. —

(1) No person shall be admitted as candidate at any examination for a Surveyor’s Certificate
unless he has satisfied the Board that he has had not less than two years’ practical experience
of surveying of a type specified by the Board:

Provided that in case of a certificate which is not restricted to mines having opencast
working only, the experience referred to in this sub-regulation shall include practical
experience for a period of not less than one year of surveying the working of a belowground
mine having an average monthly output of not less than 1000 tonnes or such other mines as
the Board may specify in this behalf.

(2) In case of a candidate having diploma in mining or mine surveying or degree in civil
engineering, the period of practical experience shall be one year and he shall be exempted
from appearing at the examination.

(3) In case of a candidate having degree in mining engineering or other equivalent
qualification approved in that behalf by the Central Government, the period of practical
experience shall be six months and he shall be exempted from appearing at the examination:

Provided that out of the total period of experience required under sub-regulations (2)

and (3), at least three fourth of the experience shall be of belowground coal mines, in respect
of certificate not restricted to mines having opencast working only.
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18. Practical experience of candidate for Sirdar’s Certificate examination. — (1) No
person shall be admitted as a candidate at any examination for a Sirdar’s Certificate unless
the Board is satisfied that he has had practical experience and training in a coal mine for a
period of not less than three years:

Provided that in the case of a candidate who has received a diploma or certificate in
scientific and mining training after a course of at least two years at an educational institution
approved in that behalf by the Central Government or who has taken a degree in scientific
and mining subject at a university approved in this behalf by the Central Government, the
period of practical experience required shall be one year.

(2) The nature of the practical experience required under this regulation shall be as specified
by the Board and notwithstanding anything contained in sub-regulation (1), the Board may
approve a part of the period of practical experience which has been obtained in a mine other
than a coal mine up to a period not exceeding one year.

19. Practical experience of candidate for Engine Driver’s Certificate. — No person shall
be admitted as a candidate at any examination for an Engine Driver’s Certificate unless the
Board is satisfied that he has had practical experience of driving a winding engine or as an
assistant to a qualified winding engine driver for a period of at least one year.

20. Number of attempts at examination. — No person shall be admitted for examination for
a particular certificate beyond seven attempts from the date of coming in to force of these
regulations.

21. Fees for grant of Certificates. - (1) Fees on the following scale shall be paid in respect
of every application for the grant of a certificate:

Rs.
@ in the case of a First class Manager’s Certificate 1000
(b) in the case of a Second class Manager’s Certificate 750
(c) in the case of a Surveyor’s Certificate 500
(d) in the case of an Overman’ s Certificate 500
(e) in the case of a Sirdar’s Certificate 300
0] in the case of a Winding Engine Driver’s Certificate 200
(9) in the case of Gas- testing Certificate 200

(2)  The fee once paid shall not be refundable except where the candidate has died before
the examination or where fee has been erroneously paid.

22. Exchange Certificate. — (1) The Board may grant to any person, holding a
Manager’s, Surveyor’s, Engine driver’s, Foreman’s, Mate’s or Blaster’s Certificate granted
under any law for the regulation of mines in force in any other country or under the
Metalliferous Mines Regulations made under the Mines Act, 1952, a corresponding
certificate of a similar class under these regulations, if he possesses such qualification,
experience and passes such examination as the Board may stipulate:

Provided that the Board may, subject to such conditions as it may specify, exempt any

person from appearing at the examination or part thereof for the grant of an Exchange
Certificate.
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(2) Every application for the grant of an Exchange Certificate under sub-regulation (1) shall
be accompanied by-

(i) a medical certificate obtained not more than six months prior to the date of his
application, from a qualified medical practitioner not below the rank of a Civil Assistant
Surgeon or from a Certifying Surgeon certifying the candidate to be free from deafness,
defective vision or any other infirmity, mental or physical, likely to interfere with the
efficient discharge of his duties; and

(ii) a certificate from some person of good repute as to the general good conduct and
sobriety of the candidate:

Provided that in the case of a Manager’s Certificate, the candidate shall possess practical
training in India in the mines, for a period of not less than six months in such manner as may
be specified by the Board or not less than six months practical experience of the nature
specified in sub-regulation (2) of regulation 16, in a coal mine in India.

(3) Fees on the scale laid down in regulation 21 shall be paid in respect of every
examination under this regulation.

23. Duplicate Certificate. — If any person proves to the satisfaction of the Board that he
has, without any fault on his part, lost or been deprived of a certificate granted to him under
these regulations, the said Committee may cause a copy of the certificate to be delivered to
him subject to such terms and conditions as it thinks fit, and upon realization of the
following fees:—

(@) in the case of Manager’s or Surveyor’s Certificate Rs.1000.00
(b) in the case of any other Certificate Rs.400.00,

and the word “DUPLICATE” shall be stamped across every such copy.

24.  Certificate to be delivered to the manager.— The holder of an Overman’s, Sirdar’s,
Engine Driver’s and Gas testing Certificate shall require to deliver such certificate to the
manager of the mine where he is for the time being employed in the capacity which requires
the possession of the said certificate, and the manager shall deliver to such person a receipt
for the same on retaining the certificate in the office at the mine so long as the holder thereof
is so employed, and shall return it to the holder on his ceasing to be so employed.

25.  Suspension or cancellation of Manager’s, Surveyor’s, Overman’s, Sirdar’s,
Engine Driver’s or Gas testing Certificate : - (1) If on the basis of a report of the Inspector,
the Regional Inspector is of the opinion that the holder of a Manager’s, Surveyor’s,
Overman’s, Sirdar’s, Engine Driver’s, or Gas testing Certificate is incompetent or is guilty of
negligence or misconduct in the performance of his duties under the Act or under these
regulations, he shall bring the matter to the notice of the Board.

(2) The Board may, on the report of the Regional Inspector under sub-regulation (1),
authorise an Inspector, not below the rank of an Inspector whose report formed the basis of
the said opinion, to hold an enquiry to determine whether or not such a person (hereinafter
referred to as the delinquent) is fit to continue to hold such certificate:
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Provided that the Board shall, before the beginning of the enquiry, furnish to the
delinquent a statement of the case on which the enquiry is instituted.

(3) During the enquiry, the Inspector authorised to conduct the enquiry, shall be provided
with all relevant documents and he shall record:

@ the evidence of any witness that formed the basis of the said opinion;

(b) any evidence that the delinquent may like to give;

(c) the evidence of any witness that the delinquent may like to produce;

(d) the evidence of manager of the mine; and

(e) any other evidence that may be considered necessary or relevant by the
Inspector conducting the enquiry.

4 Unless the delinquent fails to be present in spite of sufficient notice, the evidence
under sub-regulation (3) shall be recorded in the presence of the delinquent and he shall be
given a reasonable opportunity to cross-examine the witness (other than those produced by
him).

(5) The Inspector conducting the enquiry also may cross-examine the delinquent and the
witnesses.

(6)  The Inspector who conducted the enquiry shall, within fifteen days from the date of
conclusion of his enquiry, send a report to the Board together with his findings, the notes of
evidence recorded during the enquiry and other relevant records.

(7)  Copies of the notes of evidence and the findings of the Inspector who conducted the
enquiry shall also be sent to the delinquent who may submit his written representation to the
Board within thirty days from the date of despatch of such copies.

(8) The Board may, after considering the evidence and other records and the written
representation, if any, submitted by the delinquent, either cause further enquiry to be made in
the case and thereupon, or otherwise, either exonerate the delinquent of the charges against
him or suspend or cancel the certificate, as it deems fit.

(9) Against any order of the Board under this regulation, an appeal shall lie before Central
Government within 30 days of the order.

(10) Where a certificate is suspended or cancelled under this regulation suitable endorsement
may be made on such certificate or a duplicate thereof issued under regulation 23.

26.  Validity of an Overman’s, Sirdar’s, Engine Driver’s and Gas testing Certificate.-

(1) No overman’s, Sirdar’s, Engine Driver’s and Gas testing certificate shall remain valid
for a period of more than five years unless the certificate bears an endorsement by the
Regional Inspector to the effect that the holder has within the preceding five years, been
examined and certified by a qualified medical practitioner appointed by the Chief Inspector to
be free from deafness, defective vision or any other infirmity, mental or physical, likely to
interfere with the efficient discharge of his duties.
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(2)  An application for endorsement on a certificate in respect of the medical examination
undertaken under sub-regulation (1) shall be made to the Chief Inspector, accompanied by a
fee of fifteen rupees.

(3) A medical examination undertaken in accordance with rule 29B of the Mines Rules
1955 shall also be deemed to be a medical examination for the purposes of sub-regulation (1).

(4)  An application for endorsement on a certificate by the Regional inspector in respect of
the medical examination undertaken under sub-regulation (3) shall be accompanied by the
certificate of fitness granted under that sub-regulation along with a fee of five rupees.

217. Retirement age for managers and officials, etc. — (1) No person shall act as a
manager or an official or a winding engineman in a mine after attaining the age of 60 years
unless he has obtained, within the preceding one year, a medical certificate of fitness
certifying him fit to carry out the duties prescribed for him in the Act and in these regulations
and orders made thereunder:

Provided that if the Chief Inspector or the Regional Inspector is of the opinion that a
person as aforesaid, though less than 60 years of age, is medically unfit to carry on the duties
prescribed for him in the Act and in these regulations and orders made thereunder, the Chief
Inspector or the Regional Inspector may, by an order in writing, require such persons to
obtain a medical certificate of fitness within such period, not exceeding three months, as he
may specify therein; and no such persons shall continue to act in any capacity as aforesaid
after the period so specified unless he has obtained a medical certificate of fitness.

(2) The medical certificate of fitness as aforesaid shall be obtained from such authority and in
such manner as the Board may specify.

(3) Without prejudice to the provisions of sub-regulation (1), no person shall act as manager
or an official after attaining the age of 65 years.
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CHAPTER - IV
INSPECTORS AND MINE OFFICIALS

28.  Qualifications of Inspectors.— (1) No person shall be appointed as Chief Inspector
unless he holds a degree in mining engineering of an educational institution approved by the
Central Government and also a First Class Manager’s Certificate granted under regulation 12.

(2 No person shall be appointed as an Inspector unless he holds a degree in mining
engineering of an educational institution approved by the Central Government and also a
First Class Manager’s Certificate granted under regulation 12:

Provided that —

(M in relation to electrical machinery installed in mines, a person holding a degree in
electrical engineering of an educational institution approved by the Central
Government may be so appointed;

(i) in relation to other machinery or mechanical appliances installed in mines, a person
holding a degree in mechanical engineering of an educational institution approved by
the Central Government may be so appointed; and

(iif)  in relation to the provisions of the Act, rules and of the regulations which relate to
matters concerning the health and welfare of persons, a person holding an MBBS
degree and diploma in occupational health and hygiene, social science or labour
welfare, as the case may be, of an educational institution approved by the Central
Government or a person holding such other qualifications as the Central Government
may approve in this behalf, may be so appointed.

29. Right of the workers’ representative to inspect the register maintained under the
Mines Rules, 1955. — The register maintained in Form “B” under the Mines Rules, 1955
shall be available for inspection to a worker’s representative authorised by the persons
employed in the mine on an application made by him in this behalf.

30. Qualification and appointment of manager. — (1) No mine shall be opened, worked or
re opened unless there is a manager of the mine, being a person duly appointed and having
such qualifications under these regulations.

(2 No person shall act or be employed as a manager unless he has attained 23 years of
age and is paid by, and is directly answerable to the owner or agent of the mine.

3) Except as hereinafter provided in sub-regulation (6), and subject to the provisions of
sub-regulation (4), no person shall act or continue to act, or be appointed, as manager of a
mine or mines the average output of which corresponds to the figures given in column (i) of
the table below unless he holds the corresponding qualifications given in column (ii) thereof:

(i) (ii)
For belowground mines:
(@) Inexcess of 2,500 tonnes per month A First Class Manager’s Certificate not

restricted to opencast mines only.

(b) not exceeding 2,500 tonnes per month. A First or Second Class Manager’s
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Certificate not restricted to opencast mines
only.

For opencast mines:
(c) In excess 20,000 cum per months of | A First Class Manager’s Certificate.
material handled
(d) Not exceeding 20,000 cum material handled | A First or Second Class Manager’s
per month Certificate:

Provided that in respect of a mine having both opencast and underground working, a person
holding First Class Manager’s Certificate not restricted to opencast mines shall only be
appointed as the manager of the mine irrespective of production:

Provided further that where special conditions exist, the Chief Inspector may, by an order in
writing, direct that in the case of any such mine as is referred to in clause (b) or (d) of the
table, the manager thereof shall be the holder of a First Class Manager’s Certificate.

(4) Where under the provisions of sub-regulation (3) a person holding a First or Second
Class Manager’s Certificate has been appointed as manager, a person holding lower
qualifications shall not, except with the previous permission in writing of the Chief Inspector
and subject to such conditions as he may specify therein, be so appointed during the
succeeding twelve months, notwithstanding any reduction in the average output of the mine.

(5) No person shall act, or be appointed, as manager of more than one mine except with the
previous permission in writing of the Regional Inspector and subject to such conditions as he
may specify therein:

Provided that no such permission shall have effect for a period exceeding 12 months,
unless renewed:

Provided further that the Regional Inspector may at any time, by an order in writing,
vary or revoke any such permission if the circumstances under which the permission was
granted, have altered or the Regional Inspector finds that the manager has not been able to
exercise effective supervision in the mines under his charge.

(6) The Regional Inspector may, by an order in writing, and subject to such conditions as he
may specify therein, authorise any person whom he considers competent, to be appointed or
act as manager of any mine or mines for a specified period, notwithstanding that such person
does not possess the qualifications specified under sub-regulation (3); and may by a like order
revoke any such authority at any time.

(7 Where by reason of absence or for any other reason, the manager is unable to
exercise daily personal supervision or is unable to perform his duties under the Act or these
regulations, or orders made thereunder, the owner, agent or manager shall authorise in writing
a person whom he considers competent, to act as manager of the mine:

Provided that —

0] such person holds a Manager’s Certificate;

(i) no such authorisation shall have effect for a period in excess of 30 days, except with
the previous consent in writing of the Regional Inspector and subject to such
conditions as he may specify therein;
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(iii) ~ the owner, agent or manager, as the case may be, shall forthwith send by registered
post, Speed post or Fax to the Chief Inspector and the Regional Inspector a written
notice intimating that such an authorisation has been made, and stating the reason for
the authorisation, the qualifications and experience of the person authorised, and the
date of the commencement and ending of the authorisation; and

(iv)  the Chief Inspector or the Regional Inspector may, except in the case of a person
possessing the qualifications specified in sub-regulation (3), by an order in writing,
revoke any authority so granted.

(8) The persons so authorised to act as manager under sub-regulation (7) shall, during the
period of such authorisation, have the same responsibilities, discharge the same duties, and be
subject to the same liabilities as the manager.

9 No manager shall vacate his office without giving due notice in writing to the owner
or agent at least 30 days before the day on which he wishes to vacate his office:

Provided that the owner or agent may permit the manager to vacate his office after giving a
shorter notice.

(10)  No owner or agent shall transfer, discharge or dismiss a manager unless the manager
has been relieved by a duly qualified person.

(11)  Nothing in sub-regulation (7) shall confer on the owner, agent or manager the right to
authorise any person not possessing the qualifications specified under sub-regulation (3) to
act as the manager except in case of illness or other causes over which the manager has no
control, or except with the previous written permission of the Regional Inspector and subject
to such conditions as he may specify therein:

Provided that the Regional Inspector shall not permit any such authorisation for a period
exceeding 60 days from the date on which the mine is worked if the person so appointed to
act as a manager does not possess the qualifications specified under sub-regulation (2).

(12)  The owner or agent shall provide suitable residential accommodation for the manager
and the assistant manager within a distance of five kilometers from all mine openings; and
every manager, and assistant manager shall reside in the accommodation so provided:

Provided that where special difficulties exist which render compliance with these
provisions not reasonably practicable, the Regional Inspector may, by an order in writing and
subject to such conditions as he may specify therein, grant exemption from the same.

(13) No manager shall be entrusted by the owner or agent with any work, nor shall he
himself perform any work, which will necessitate his frequent or prolonged absence from the
mine.

(14) If any doubt arises as to any matter under regulation (12) or regulation (13), it shall
be referred to the Chief Inspector for decision.

(15) No manager shall act as agent, assistant manager or in any other supervisory capacity
in another mine.
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31. Charge report of managers. — When there is a change of manager of any mine, the
outgoing manager shall hand over to the incoming manager, a charge report in form VII,
giving general information about the mine, sources of dangers, important safety works under
execution requiring attention of manager and other important matters from the point of view
of safety required to be attended by the incoming manager and the charge report shall be
signed by both the outgoing and incoming managers and a copy of the charge report duly
signed shall be sent to the Regional Inspector of the mine forthwith.

32. Qualification and appointment of safety officer. — In every belowground mine the
average monthly output of which exceeds 5,000 tonnes or in every opencast mine the average
monthly material handled of which exceeds 20,000 cum, the manager shall be assisted in the
work of promoting safe practices in the mine by a Safety Officer who shall be a person
holding the following qualifications:-

Q) in the case of a belowground mine having an average monthly output in excess of
15,000 tonnes, or in case of a mine having opencast working with an average monthly
material handled in excess of 50,000 cum, a First Class Manager’s Certificate;

(i) in case of a belowground mine having an average monthly output in excess of 10,000
tonnes, but not exceeding 15,000 tonnes or in case of a mine with opencast working having
an average monthly material handled in excess of 20,000 cum but not exceeding 50,000 cum,
a First or Second Class Manager’s Certificate;

(iii)  in the case of a belowground mine having an average monthly output in excess of
5,000 tonnes but not exceeding 10,000 tonnes, holder of a First or Second Class Manager’s
Certificate or a degree or diploma in Mining or Mining Engineering approved by the Central
Government:

Provided that where special conditions exist, the Chief Inspector may by an order in
writing and subject to such conditions as he may specify therein, permit or require the
appointment of a safety officer in variation of these provisions:

Provided further that where the Chief Inspector is of the opinion that, due to the large
size of a mine, or due to other conditions existing at a mine, it is not possible for the safety
officer to attend to his duties by himself, he may, by an order in writing and for reasons to be
recorded therein, require the appointment of such number of persons holding such
qualifications as he may specify in the order, to assist the safety officer.

33. Appointment of assistant manager-.-
(1) In every mine having below ground working, the average monthly output of which

exceeds 7,000 tonnes, the manager shall be assisted by assistant managers on the following
scale:

Average monthly output Number of assistant managers

Upto and including 10,000 tonnes | One

Above 10,000 tonnes One additional assistant manager for every 5,000
tonnes output or part thereof in excess of 10,000 tonnes
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Provided that in a mine where the average output exceeds 20,000 tonnes, at least one
of the assistant managers as aforesaid shall hold a First Class Manager’s Certificate.

(2) In every mine having opencast working, the manager shall be assisted by atleast one
assistant manager in each working shift on the following scale:

Average monthly material handled | Number of assistant managers

More than 1.5 lakh cum and less | One assistant manager for every 50,000 cum and

than 7.5 lakh cum atleast one Assistant Manager shall be holding First
Class Certificate in each shift.
Above 7.5 lakhs cum One assistant manager for every 1,00,000 cum of

material handled and atleast one assistant manager
shall be holding First Class Certificate in each shift.

(3) The Chief Inspector may, by an order in writing and subject to such conditions as he may
specify therein, permit or require the appointment of assistant managers in variation with
these provisions.

34. Qualification and appointment of ventilation officer.- In every below ground mine
consisting of gassy seams of first degree, the average monthly output of which exceeds 5,000
tonnes or of second or third degree the average monthly output of which exceeds 2,500
tonnes, the manager shall be assisted in the work of supervising the maintenance of the
ventilation system of the mine in accordance with the provisions of these regulations by a
ventilation officer who shall be a person holding the following qualifications:-

(a) in the case of a mine consisting of gassy seams of first degree and having an average
monthly output in excess of 15,000 tonnes or a mine consisting of gassy seams of second or
third degree and having an average output in excess of 10,000 tonnes, a Manager’s
Certificate; and

(b) in every other case, a Manager’s Certificate or a Degree, Diploma or Certificate in
Mining or Mining Engineering approved by Central Government:

Provided that where special conditions exist, the Regional Inspector may, by an order
in writing and subject to such conditions as he may specify therein, permit or require the
appointment of a ventilation officer in variance of these provisions or require the appointment
of such number of persons to assist the ventilation officer, as may be specified in the order:

Provided further that in the case of a mine consisting of gassy seams of first degree
and having an average output less than 15,000 tonnes, the Regional Inspector may,
considering the nature and extent of working therein, permit, by an order in writing and
subject to such conditions as he may specify therein, combine the post of ventilation officer
with that of safety officer appointed under regulation 32.

Explanation 1: For the purposes of this regulation the expression “average output” means

the average per month of the total output during the preceding financial year from the
belowground working of all seams.
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Explanation 2: Where the mine consists of gassy seams of different degrees, the average
output shall be deemed to be from the seam or seams of the highest degree of gassiness.

35. Appointment of engineers. — (1) At every mine where machinery is used, an engineer
holding a degree or diploma in mechanical engineering, electrical engineering, mining
machinery or equivalent qualification shall be appointed to hold general charge of such
machinery, and to be responsible for its installation, maintenance and safe working:

Provided that where electrical energy at medium voltage and above is used and the
installed capacity of all electrical equipment is 5 mega watts and above, an engineer holding a
degree in electrical engineering or equivalent qualification shall be appointed to hold charge
of all the electrical equipment installed at the mine in addition to that specified above:

Provided further that nothing in this sub-regulation shall be deemed to prohibit the
employment of two or more engineers at one mine so long as the jurisdiction and sphere of
responsibility of every such engineer is defined by the manager in writing.

(2) Notwithstanding anything contained in sub-regulation (1), the Chief Inspector may, by
an order in writing, specify any qualification in addition to those referred to in that sub-
regulation in respect of a mine or class of mines, if having regard to the conditions existing in
such mine or class of mines, he is satisfied that it is necessary so to do in the interests of
safety.

(3) No person shall undertake the duties of an engineer of more than one mine without the
previous permission in writing of the Regional Inspector and subject to such conditions as he
may specify therein:

Provided that the Regional Inspector may at any time, by an order in writing, vary or
revoke such permission.

(4) Where by reason of temporary absence by any cause, the engineer, appointed under sub-
regulation (1) is unable to perform his duties, the manager shall authorise in writing a person
whom he considers competent to act in his place:

Provided that —

(@ notice of every such authorisation shall be sent to the Regional Inspector
forthwith;

(b)  no such authorisation shall have effect for a period in excess of 30 days except
with the previous written consent of the Regional Inspector and subject to such
conditions as he may specify therein; and

(c)  the Regional Inspector may by an order in writing, revoke any authority so
granted.

36. Appointment and qualifications of senior officials.— (1) At every mine, one or more
overman shall be appointed to hold charge of the different districts of the mine on each
working shift unless otherwise specified by the Regional Inspector.

(2) The district assigned to an overman under sub-regulation (1) shall not be of such a size,
nor shall any additional duties other than his duties under these regulations be such, as are
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likely to prevent him from carrying out in a thorough manner, the duties prescribed for him
under these regulations.

(3) For the purposes of this regulation, every person employed as an official subordinate to
the manager and superior to the Sirdar shall hold either a Manager’s Certificate or an
Overman’s Certificate.

37. Appointment of surveyors. — (1) At every mine, one or more persons holding a
Surveyor’s Certificate shall be appointed to be the Surveyor for carrying out the surveys and
levellings and for preparing the plans and sections required under the Act or the regulations,
or orders made thereunder.

(2) No person shall be appointed as a surveyor of more than one mine or in any other capacity
in the same mine, without the previous permission in writing of the Regional Inspector and
subject to such conditions as may be specified therein.

(3)(@) The number of surveyors required to be appointed shall be on the following scale,
namely:-

The average monthly output in tonnes No. of Surveyors

For belowground mines

8,000 tonnes and below One

Above 8,000 tonnes One for every additional 15,000 tonnes or
part thereof

For opencast mines

The average monthly material handled in cum | No. of Surveyors

50,000 cum upto 9.00 lakhs cum One for every 3.0 lakhs cum

Above 9.0 lakhs cum One every 5.00 lakhs cum

(b) Notwithstanding anything contained in this regulation, the Regional Inspector may, by an
order in writing and subject to such conditions as he may specify therein, permit or require
the appointment of surveyors in variation of these provisions depending upon the conditions
prevailing in the mines.

(4) If a mine has more than one surveyor, each shall carry the duties and the responsibilities
of the surveyor for the part or section of the mine to be assigned in writing by the owner,
agent or manager:

Provided that the owner, agent or manager shall appoint one of the surveyors to be
responsible for the preparation and maintenance of the plans required to be prepared and
maintained under these regulations who shall also be responsible for co-ordination and
overall supervision of survey work in the mine.

38.  Appointment of officials and competent persons. — (1)(a) The owner, agent or
manager shall appoint such number of competent persons, including officials and technicians
as is sufficient to secure, during each of the working shifts —

Q) adequate inspection of the mine and the equipment thereof;
(i) athorough supervision of all operations in the mine;
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(itf)  the installation, running and maintenance, in safe working order, of all machinery in
the mine; and

(iv)  the enforcement of the requirements of the Act and rules and regulations framed
thereunder.

(b) Without prejudice to the requirement of clause (a), where the mine is worked on more
than one shift, the owner, agent or the manager shall arrange that during the afternoon shift
and the night shift, the mine is under the general supervision of at least an assistant manager,
if any, and of an experienced overman in other cases.

(2) It shall be the responsibility of the manager to see that the persons so appointed are
competent to perform the duties assigned to them:

Provided that no person shall be so appointed unless he is paid by the owner or agent
and is answerable to the manager:

Provided further that the Chief Inspector under special circumstances may vary the
requirements of this sub-regulation by an order in writing.

(3) Copies of all appointments made under sub-regulation (1) shall be entered in a bound-
paged book kept for the purpose where a list of all such competent persons shall be
maintained.

(4) Without prejudice to the requirements of sub-regulation (2), every manager on taking
over charge of a mine, shall satisfy himself that all persons already appointed under sub-
regulation (1) are competent to perform the duties assigned to them; and if he finds them
competent, he shall either countersign their authorisations or issue fresh ones.

39. General management.—

(1) The owner, agent and manager shall provide for the safety and proper discipline of
persons employed in the mine.

(2) Except in a case of emergency, no person who is not an official or a competent persons
shall give, otherwise than through the manager, instructions to a person employed in a mine,
who is responsible to the manager.
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CHAPTER-V

DUTIES AND RESPONSIBILITIES OF MINE MANAGEMENT, CONTRACTORS,
MANUFACTURERS, OFFICIALS, COMPETENT PERSONS AND WORKMEN

40. Duties and responsibilities of owner.— (1) In taking preventive and protective measures,
the owner shall arrange for regular assessment of the risk and dealing with it in the following
order of priority:-

(@) eliminate the risk;
(b) control the risk at source;
(c) minimize the risk that include the design of safe work systems; and

(d) in so far as the risk remains, provide for the use of personal protective equipment, having
regard to what is reasonable, practicable and feasible, and to good practice and the exercise of
due diligence.

(2) Owners shall take all necessary measures to eliminate or minimize the risks to safety and
health in mines under their control and in particular:-

(a) ensure that the mine is designed, constructed and provided with electrical, mechanical and
other equipment, including a communication system, to provide conditions for safe operation
and a healthy working environment;

(b) ensure that the machine is commissioned, operated, maintained and de-commissioned in
such a way that workers can perform the work assigned to them without endangering their
safety and health or that of other persons;

(c) take steps to maintain the stability of the ground in which persons have access in the
context of their work;

(d) where practicable, provide, from every underground workplace, two exits each of which
is connected to separate means of egress to the surface;

(e) ensure the monitoring, assessment and regular inspection of the working environment to
identify the various hazards to which the workers may be exposed and to assess their level of
exposure;

(f) ensure adequate ventilation for all underground working to which access is permitted;

(9) in respect of zones susceptible to particular hazards, draw up and implement an operating
plan and procedures to ensure a safe system of work and the protection of workers;

(h) take measures and precautions appropriate to the nature of a mine operation to prevent,
detect and combat the start and spread of fires, explosions and inundations;

(i) ensure that, when there is serious danger to the safety and health of workers, operations
are stopped and workers are evacuated to a safe location; and

(1) when managers or supervisors observe non-compliance with safety and health regulations
or codes of practice by any person they should ensure that corrective actions are taken
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immediately and where necessary, the problem should be referred to a higher level of
management immediately.

(3) The owner shall prepare an emergency response plan specific to each mine for reasonably
foreseeable industrial and natural disasters.

(4) where workers are exposed to physical, chemical or biological hazards, the owner shall-

(@) inform the workers, in a comprehensible manner, of the hazards associated with their
work, the health risks involved and relevant preventive and protective measures;

(b) take appropriate measures to eliminate or minimize the risks resulting from exposure to
those hazards;

(c) where adequate protection against risks of accident or injury to health including exposure
to adverse conditions cannot be ensured by other means, provide and maintain at no cost to
the worker, suitable protective equipment, clothing as necessary and other facilities as
defined by these regulations; and,

(d) provide workers who have suffered from an injury or illness at the workplace with first
aid, appropriate transportation from the workplace and access to appropriate medical
facilities.

(5) The owner shall ensure that-

(a) adequate training and re-training programs and comprehensible instructions are provided
for workers, at no cost to them, on safety and health matters as well as on the work assigned;

(b) adequate supervision and control are provided in each shift to secure the safe operation of
the mine;

(c) a system is established so that the names of all persons who are underground can be
accurately known at any time, as well as their probable location;

(d) all accidents and dangerous occurrences are investigated and appropriate remedial actions
are taken; and

(e) a report as specified by these regulations is made to the Regional Inspector of Mines and
to the Chief Inspector of Mines on accidents and dangerous occurrences.

(6) The owner shall ensure regular health surveillance of workers exposed to occupational
health hazards specific to mining operations.

41. General responsibilities of supplier, manufacturer and designer.- A person who
design, manufacture, import, provide or transfer machinery, equipment or substances for use
in coal mines, shall -

(a) ensure that the machinery, equipment or substances do not entail dangers for the safety
and health of those using them correctly;

(b) make available:

(i) information concerning their requirement for the correct installation, maintenance
and use of machinery and equipment and the correct storage and use of substances;
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(if) information concerning the hazards of machinery and equipment, the dangerous
properties of hazardous substances and physical agents or products; and

(iif) information on how to eliminate or control risks arising from the identified hazards
associated with the products.

42. Responsibilities of contractor. —
(1) A contractor deployed in a mine for any work shall-

(a) establish effective ongoing communication and coordination between appropriate
levels of supervisors, officials and senior officials of the mine prior to commencing
work, which shall include provisions for identifying hazards and the measures to
eliminate and control risks ;

(b) ensure arrangements for reporting work related injuries and diseases, ill health and
incidents among the contractors’ workers while performing work for the mine;

(c) provide relevant workplace safety and health hazards awareness and training to their
workers prior to commencing and as work progresses as necessary;,

(d) ensure compliance of the provisions of the Act and the rules and regulations framed
thereunder.

(2) When using contractors, the owner, agent and manager shall ensure that:

(a) the same safety and training requirements apply to the contractors and their workers
as to the workers of the establishment;

(b) where required, only such contractors are used that have been duly registered or hold
licenses;

(c) the contract specify safety and health requirements as well as sanctions and penalties
in case of non-compliance and such contract shall include the right for mine officials
to stop the work whenever a risk of serious injury is apparent and to suspend
operations until the necessary remedies have been put in place.

43. Duties of person employed in mines.— (1) Every person shall strictly adhere to the
provisions of the Act and of the rules and regulations made thereunder and to any order or
direction issued by the manager or an official with a view to the safety or convenience of
persons not being inconsistent with the Act and these regulations; nor shall he neglect or
refuse to obey such order or directions.

(2) No person shall interfere with, impede or obstruct any person in the discharge of his
duties, nor shall he offer or render any service, or use any threat, to any other person with a
view to preventing him from complying with the provisions of the Act and of the rules and
regulations made thereunder or from performing his duties faithfully.

(3) Every person shall, immediately before proceeding to work and immediately after

terminating work at the end of his shift, have his name recorded in the register maintained
under section 48(4) of the Act:

Provided that in case of working belowground, the person shall get his name recorded
every time he proceeds belowground or returns to the surface:

Provided further that electronic punching or registry system as approved by the Chief
Inspector may also be provided and used for the purpose of identification, marking
attendance and recording the name of the person and a hard (printed) copy of such record
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shall be kept forthwith for the purpose of record in the aforesaid register or in any other
format specified by the Chief Inspector.

(4) Every person employed in a mine shall-

(a) take reasonable care for their own safety and health and that of other persons who may be
affected by their acts and omissions at work including the proper care and use of protective
clothing, facilities and equipments placed at their disposal;

(b) report forthwith to their immediate supervisor, any situation which they believe could
pose a risk to their safety or health or that of other persons, and which they cannot properly
deal with themselves; and

(c) co-operate with the employer to permit compliance with the duties and responsibilities
placed on the employer.

(5) No person shall, except with the authority of an official, remove or pass through any
fence, barrier or gate, or remove or pass any danger signal.

(6) Subject to any directions that may be given by an official, no person shall, except for
some justifiable purpose, go into any part of the mine other than that part in which he works,
or travels to or from his working place by any roadway other than the proper traveling
roadway.

(7) No person shall sleep whilst on duty.

(8) Subject to the provisions of the Act and of these regulations and orders made thereunder,
no person shall remain in a mine beyond the period over which his shift extends.

44. Duties of competent person. — Every competent person shall be subject to orders of
superior officials, and shall not —

(a) depute another person to perform his work without the sanction of his superior official,

(b) absent himself without having previously obtained permission from such official for the
term of his absence or without having been relieved by a duly competent person; and

(c) without permission from such official, perform during his shift any duties other than those
for which he has been appointed.

45. Duties of officials.— (1) Every official shall carry out the duties assigned to him by the
manager or assistant manager in accordance with the provisions of the Act and of these
regulations and orders made thereunder.

(2) Every official shall ensure that persons under his charge understand and carry out their
respective duties properly.

46. Duties and responsibilities of manager.— (1)(a) In every mine, daily personal
supervision shall be exercised by the manager:

Provided that in case of working belowground, he shall visit and examine the
working on at least four days in every week to ensure safety in every respect:

Provided further that at least one visit in every fortnight shall be made during the
night shift:
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Provided also that where owing to any unavoidable cause he is unable to carry out the
aforesaid duties or inspections, he shall record the reason for the same in the book kept under
clause (b).

(b) The manager shall maintain, in a bound paged book kept for the purpose, a diary; and
shall record therein the result of each of his inspections and also the action taken by him to
rectify the defects noticed, if any.

(2) The manager shall make arrangements for all overmen and other officials to meet him or
the assistant manager once in every working day for the purpose of conferring on them
matters connected with their duties.

(3)(a) The manager shall ensure sufficient supply of proper materials and appliances for the
safety of the mine and the persons employed therein; and if he be not the owner or agent of
the mine, shall report in writing to the owner or agent, where anything is required for the
aforesaid purpose that is not within the scope of his authority to order, and a copy of every
such report shall be recorded in a bound-paged book kept for the purpose.

(b) On receipt of a requisition under clause (a) the owner or agent shall promptly arrange to
supply the said materials and appliances, and shall within three days of receipt of the
requisition, intimate to the manager in writing the action taken to meet the requisition.

(4) The manager shall assign to every competent person his particular duties and take all
possible steps to ensure that every such person understands and carries out the provisions
contained in the Act or the rules or regulations made thereunder in a proper manner.

(5) The manager shall provide every overman with a tracing, upto the date of the last survey,
showing the working of the district belowground assigned to him and such tracing shall,
where any work of reduction or extraction of pillars is being carried out, show clearly the
reference of the permission and the manner in which such reduction or extraction is to be
carried out.

(6) The manager shall examine all reports, registers and other records and shall countersign
the same with date:

Provided that the manager may, by an order in writing, delegate this duty to an
assistant manager except in cases where a specific provision is made requiring the manager to
countersign a report or register.

(7) The manager shall give attention to, and cause to be carefully investigated any specific
representation or complaint that may be made to him in writing by an employee of the mine
as to any matter affecting the safety or health of persons in or about the mine.

(8) When any accident resulting in serious bodily injury to any person or loss of life occurs in
a mine, the manager shall inspect the site of accident as soon as possible and shall either
himself or through an assistant manager, have an inquiry made into the cause and
circumstances attending the accident and the result of every such enquiry along with a plan
and sections and, wherever practicable a photograph or photographs of the site of the accident
showing details shall be recorded in a bound paged book kept for the purpose and copy
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thereof furnished to the Chief Inspector and Regional Inspector within fifteen days of the
accident.

(9) The manager shall perform such other duties as the Chief Inspector may assign to him.
(10) The manger may suspend or take such disciplinary action against any employee for
contravention of any of the provisions of the Act or the regulations and orders made
thereunder.

47. Duties of safety officer.— (1) The duties of the safety officer shall be-

@ to visit surface and underground parts of the mine with a view to meet the workers on
the spot, to talk to them on matters of safety and invite suggestions thereon;

(b) to take charge of the newly recruited staff and show them around the mine pointing
out the safe and unsafe acts during the course of their work in the mine;

(©) to investigate all types of accidents and incidents in the mine including minor
accidents and analyse the same with a view to pinpoint the nature and common cause of
accidents in the mine;

(d) to maintain detailed statistics about mine accidents and to analyse the same with a view to
pinpoint the nature and common causes of the accidents in the mine;

(e) to study and apprise the manager of all possible sources of danger such as inundation, fire,
coal dust and others;

()] to hold safety classes and give safety talks and lectures to the members of the
supervisory staff;

(9) to organise safety weeks and other safety education and propaganda in mine;
(h) to ensure that all concerned mine employees are fully conversant with various
standing orders, codes of practices (such as those relating to stoppage of mine mechanical

ventilators and to the occurrence of a fire or other emergency in the mine) and support plan;

(i) to provide assistance in the formulation of programme for training at the mine level;
including vocational training, training in gas testing, and training in First Aid;

(j) to report to the manager any violations in the mine of the provisions of the Act, the rules,
or the regulations made thereunder;

(k) to promote safety practices generally and to lend active support to all measures intended
for furthering the cause of safety in the mine and ensure reasonable compliance to the
recommendations of the Safety Committee and Workman’s Inspectors ; and

(I) to assist the manager in any other matter relating to safety in the mine.

39



The Coal Mines Regulations, 2011

(2) The safety officer shall ensure that an appropriate emergency plan as required under these
regulations is put in place and the requirements of the same are strictly implemented.

(3) Except in an emergency no duties other than those specified above shall be assigned to the
safety officer.

(4) The safety officer shall maintain in a bound paged book a detailed record of the work
performed by him every day.

48. Duties and responsibilities of assistant manger. — (1) The assistant manager shall carry
out the duties assigned to him by the manager, and shall see that in the part of the mine
assigned to him by the manager, all work is carried out in accordance with the provisions of
the Act and of the regulations and orders made thereunder.

(2) The assistant manager shall, subject to the orders of the manager, visit and examine the
working under his charge, or part thereof, on every working day.

(3) The assistant manager shall, from time to time, carefully examine every travelable part of
the mine or part thereof placed under his charge, whether frequented by workpersons or not.

(4) In the absence of the manager, the assistant manager shall have the same responsibility,
discharge the same duties and be subject to the same liabilities as the manager, but not so as
to exempt the manager therefrom.

(5) The assistant manager shall maintain, in a bound paged book kept for the purpose, a diary;
and shall record therein the result of each of his inspections and also the action taken by him
to rectify the defects noticed, if any.

49. Duties of ventilation officer.— (1) The ventilation officer shall-

@ ensure the observance of all regulations and orders concerning ventilation,
spontaneous heating, fire, gas and coal dust including dust suppression and shall advise the
manager, if any alteration is required in the ventilation system to ensure adequacy of
ventilation in compliance with the regulations or orders;

(b) advise the manager on day to day problems of ventilation, gas and coal dust;

(c) maintain close liaison with the assistant managers and other supervisory staff, and
assist them in their day-to-day ventilation problems;

(d) carry out ventilation surveys of the mine and undertake any other special work
relating thereto as may be directed by the manager from time to time;

(e) take such steps as are necessary to ensure compliance with the ventilation standards
required in terms of these regulations or otherwise;

()] check the speed of main mechanical ventilator, amperage drawn by its electric motor,
and fan drift water gauge at least once in a day and he shall investigate any unusual change in
the water gauge and report to the manager;

(0) determine the efficiency of the main mechanical ventilator once at least in every three
months and get the fan blades and the fan drift cleaned when necessary;
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(h) ensure that copies of standing orders in the event of stoppage of the main mechanical
ventilator are posted at conspicuous places at the mine, and ensure that the persons concerned
understand the instructions contained therein;

(i ensure the correct sitting and installation of auxiliary and booster fans underground;

()] examine at frequent intervals all ventilation appliances like doors, brattices, air
crossings, regulators, stoppings, booster and auxiliary fans, ventilation ductings and other
devices of ventilation control in the mine and report any defect in the same to the manager;

(k) take necessary steps to stop any leakage in any of the devices and ensure that the
ventilation appliances are maintained in good order;

() ensure that sufficient quantity of good air is coursed into all working places and
reaches all other working belowground and shall -

(i) ensure that the ventilation stoppings and brattices etc. are constructed as per
specifications and are kept extended sufficiently;

(if) ensure that measurements of air quantity, temperature and humidity are regularly
taken as specified and bring up-to-date the entries on the check boards provided at
each air measurement station;

(iii) determine the Ventilation Efficiency Quotient (VEQ);

(iv) ensure that mine air samples are properly collected at the appointed time and place,
and analysed immediately; and

(v) make observations for inflammable and any other harmful gases;

(m)  maintain separate tracing of the ventilation, rescue, stone dusting and the dust
sampling plans and bring them up-to-date;

(n) bring to the notice of surveyor any changes in the ventilation system or ventilation
appliances and shall see that all old markings on the ventilation and rescue plans are
corrected and new ventilation circuits are shown forthwith;

(0) regularly check the barometer provided at the mine and report any unusual change in
barometric pressure to the manger for appropriate actions;

(p) take care of the instruments and apparatus used in the mines for environmental
monitoring and ensure that all such instruments are maintained in good order and calibrated
at specified intervals;

()] regularly visit returns of working districts and old working including fire stoppings, if
necessary, for symptoms of spontaneous heating and fire and report to the manager forthwith
any such symptoms observed by him and shall himself take such steps as may be
immediately necessary for the safety of the workers;

(n check the fire fighting measures and take necessary steps by regular rehearsals to

ensure that all fire fighting equipments are maintained in working order and the concerned
staff are fit and conversant with their duties in the event of a fire in the mine;
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(s) take necessary steps for proper cleaning, treatment and suppression of coal dust in the
mine and see that the arrangements for wet-cutting at the faces and water spraying at and
within 90 metres of the working places are properly installed and function satisfactorily;

() ensure that the stone dust barriers are correctly sited, properly constructed and
maintained in accordance with the statutory requirements or otherwise; and bring the entries
on the check boards up-to-date from time to time;

()] ensure that samples of mine roadway dust and of airborne dust samples (if required by
the manager) are regularly taken in the specified manner;

(v) collect air samples from sealed off areas, exhaust gases from diesel vehicles and from
such other places as may be required by the manager;

(w)  ensure that all records and reports relating to ventilation and coal dust are kept up-to-
date and entries are made regularly in the check boards for ventilation and stone dust barriers:

Provided that nothing contained above shall exempt the manager, assistant manager,
surveyor, overman, sirdar or any other competent person concerned, from any corresponding
duties and responsibilities specified for them in these regulations or any orders made
thereunder; and

(x) assist the manager in any matter relating to the ventilation of the mine.

(2) Except in an emergency no duties other than those specified above shall be assigned to the
ventilation officer.

(3) The ventilation officer shall maintain, in a bound paged book, a detailed record of the
work performed by him every day.

50. Duties and responsibilities of overman.— (1) The overman shall subject to the orders of
superior officials, have responsibility, charge and control of such part of the mine, and shall
carry out such duties, as may be assigned to him by the manager.

(2) The overman shall -

@ while on duty, carry a tracing of the working of such district and shall keep the
tracing up-to-date;

(b) in his district, make the inspections and reports required by these regulations;

(© ensure that the subordinate officials and competent persons in his district carry out
their respective duties in a proper manner.

3) Subject to the control of the manager and the assistant manager, if any, the overman
shall give such directions to the workers under his charge as may be necessary, to ensure
compliance with the provisions of the Act, or the rules or regulations made thereunder, and
to secure the safety of the district and the safety and proper discipline of the persons
employed therein.

42



The Coal Mines Regulations, 2011

4 The overman shall ensure that sufficient supplies of timber, support materials,
brattice and other tools and tackles, appliances, necessaries required for the safe working of
his district are kept at convenient places therein.

(5) The overman shall -
@) ensure that every air-crossing, stopping, door, brattice and other ventilation device is
maintained in good order;

(b) ensure that the ventilation is effective in his district, and when brattices or air pipes or
ducts are required to be used for the ventilation of the working places, he shall see that they
are kept sufficiently advanced to ensure that an adequate amount of air reaches every such
working place;

(c) have power to send out of the mine any person under his charge who infringes or
attempts to infringe any provision of the Act or of the regulations or orders made thereunder,
or fails to carry out any direction given with regard to safety, and shall report such matter in
writing to the manager;

(d) ensure that all tracks and tramlines are properly laid, graded, ballasted or otherwise
packed;

(e) ensure that the manholes on the haulage roadways are kept safe, clear of any
obstruction, and properly white-washed,;

()] ensure see that the stop-blocks, runway switches and other safety devices are fixed
and used as required under the regulations, drag or back-stays are provided and regularly
used behind tubs ascending inclines/declines and that a sufficient supply of suitable sprags is
provided where tubs are loaded on a gradient or lowered down a gradient by hand;

(0) if he finds any of the ropes, chains, signals, brakes, jig wheels and post or other
apparatus in use in his district to be in an unsafe condition, stop the use of the same forthwith;

(h) ensure that except for the purposes of inspection, examination and repairs every
person other than an official or a haulage attendant travels by the travelling roadway;

0] give prompt attention to the removal of any danger observed or reported to him, and
shall ensure that dangerous places are adequately fenced off;

() under the direction of the manager, ensure that approved safety lamps are used and
naked lights excluded wherever and whenever danger from inflammable gas is apprehended.

(6) In case of opencast working, the overman shall ensure that-
(a) sides of benches are kept dressed,;

(b) stability of benches is not endangered;

(c) haul roads are kept maintained;

(d) stability of overburden dumps is not endangered;

(e) there is no over crowding of men and machinery at the working faces;
(d) that adequate lighting is provided at area under his control; and
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(e) that adequate precautions as laid down in these regulations are taken before blasting
operations is conducted.

(7) The overman shall -
(@) devote the whole of his time to his duties and shall visit each working place in his
district as often as may be necessary or possible;

(b) not, except for justifiable cause, leave the district in his charge until he had finished
the inspections required under these regulations and any other duties that he is required to
perform, or until relieved by a duly appointed substitute;

(c) if the mine is working in a continuous succession of shifts, confer with the official
succeeding him and give him such information as may be necessary for the safety of his
district and of persons employed therein.

(d) at the end of his shift, record in a bound paged book kept for the purpose a general
report in the specified format on the performance of all his duties during the shift, including
anything concerning the proper working of the mine and the safety and discipline of persons
employed in his district.

51. Duties and responsibilities of sirdar— (1) The Sirdar or other competent person
appointed under regulation 133 shall, subject to orders of superior officials, he shall have
responsibility, charge and control of the district of the mine assigned to him by the manager
or assistant manager.

(2) The sirdar shall -

@ ensure proper observance of the requirements of the Act and of the regulations, and
orders made thereunder by persons under his charge and shall, as soon as practicable, report
any contravention thereof to his superior official;

(b) make such inspection and reports as are required by these regulations, and in making
such examination, he shall pay particular attention to edges of the goaf, if any, for checking
supports and for presence of gas;

(c) except in the case of a mine working in a continuous succession of shifts, on
completion of the first inspection of the district, proceed to the station specified under
regulation 133 and instruct all persons as to their places of work and as to any special
precautions necessary to be observed by them;

(d) if he finds any person in a place other than the one assigned to him, he may order such
person out of the mine, and shall forthwith report the matter to his superior official;

(e) ensure that no inexperienced person is employed on any work except under the
supervision of an experienced person.

(f) ensure that the roof and sides of all traveling roadways to, and working places in his
district are made and kept secure;
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(9) where the height of any working place in the district in his charge measured from floor to
roof exceeds three metres, ensure that a suitable wooden bunton or pole by which all parts of
the roof may be effectively tested by a person standing on the floor and a ladder of suitable
length are kept at convenient places in the district;

(h) report to his superior official any deficiency in timber, support materials, appliances
and other necessaries required for the safe working of the district.

0] Where either of the two ways affording means of egress from the district to the
surface is not ordinarily used for travelling, travel, once at least in every seven days, the
whole of such roadway in order to make himself thoroughly acquainted with the same.

() ensure that no timber or support is withdrawn except by means of a safety prop-
withdrawer.

3) If he observes any dangerous place during the course of his inspections or if any
danger at a place where work persons are employed is reported to him, the Sirdar shall, if the
danger cannot be removed forthwith withdraw all persons from such place and shall not leave
the place until the danger has been removed in his presence or all approaches to the place
have been fenced off so as to prevent persons from inadvertently entering such place.

4) The sirdar shall -

@ ensure that any dangerous operation is carried out with due precaution by being
present throughout whenever any work of clearing falls of ground and setting of supports
therein is being carried out;

(b) cause the entrance to every place which is not in actual use or in course of working or
extension, to be fenced across the whole width, so as to prevent persons from inadvertently
entering such place;

(c) if he finds any accumulation of inflammable or noxious gases, take such precautions
specified in regulation 170 and shall not remove such accumulation until he has received
instructions in that behalf from his superior official;

(d) on receipt of information of an accident to any person in his district, proceed at once
to the place of accident, inspect the place and, if required, supervise the rescue operations,
and report or send notice of the accident to the manager or assistant manager;

(e) devote the whole of his time to his duties, and not leave the mine until the end of the
shift or until relieved by a duly appointed substitute;

(g) if the mine is worked by a continuous succession of shifts, before leaving his district,
confer with the or competent person succeeding him, and acquaint him with all matters
requiring his personal attention and give him such other information as may be necessary
for the safety of his district and of the persons employed therein.

52. Duties and responsibilities of shotfirer.— The shotfirer shall —
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(a) carry out his duties in accordance with the provisions of these regulations and of any
orders made thereunder with respect to the transport and use of explosives;

(b) be responsible for the observance by his assistants, if any, of such provisions and of any
direction with a view to safety which may be given to them by a superior official;

(c) not hand over any explosives to any unauthorised person;

(d) see that clay, sand or other suitable stemming material is available in sufficient quantities
at convenient places;

(e) be present when shots are being charged and stemmed and shall himself fire the shots;
and

(f) be responsible, when a shot has misfired, for ensuring that the place is adequately fenced,
and that the provisions of regulation 208 are strictly observed.

53. Duties of support man.— The support man shall -

@) carry out the orders of the manager or assistant manager, overman, sirdar or other
competent person with respect to securing of roof and sides and the other working places;

(b) ensure placement of supports strictly in accordance to the support plan;

(c) at once report to the sirdar or other competent person any shortage of support
materials in his district;

(d) in case of use of timber, be responsible to see that woodcuttings are not left in any
working belowground.

54. Duties of attendant of main mechanical ventilator.— The person in charge of the main
mechanical ventilator shall —

(a) keep the ventilator running at the speed fixed by the manager;

(b) examine the machinery and observe the pressure-recorded or water gauge and the speed-
indicator at intervals of not more than one hour, and shall enter the readings of the
indicator in a bound paged book kept for the purpose at the fan-house;

(c) immediately report to his superior official any stoppage of, damage to, or defect or
derangement in the machinery, or any unusual variation in the water-gauge or other
indicators and shall immediately report to him any unusual circumstances in regard to
mine ventilation which may come to his notice; and

(d) where the ventilator is continuously operated, not leave his place until relieved by a duly
appointed substitute.
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55. Duties of lamp-cabin in-charge.- The competent person in charge of a lamp-cabin shall

(a) be responsible for ensuring that all lamps in the lamp-cabin including safety lamps are
properly maintained as per manufacturers specification and in accordance with the
provisions of these regulations;

(b) ensure that the lamp-cabin and safety lamp-room is kept in a neat and tidy condition, and
that all damaged and defective gauges, glasses and other parts of safety lamps are not kept
or stored in such room;

(c) ensure that fire extinguishers or other means of dealing with fires provided in the lamp-
cabin and safety lamps room are in good condition and readily available for use;

(d) ensure that all records required by the regulations for the issue, return and maintenance of
lamps including safety lamps are properly maintained;

(e) ensure that every person going below ground is provided with a lamp having adequate
charge to sustain at least whole of the shift; and

(f) carry out such other duties relating to the maintenance, issue and return of lamps
including safety lamps as may be specified by the manager or the assistant manager.

56. Duties and responsibilities of surveyor.— (1) The surveyor shall —

(a) make such accurate surveys and leveling, and prepare such plans and sections and
tracings thereof, as the manager may direct or as may be required by the Act or by the
regulations or orders made thereunder, and shall sign the plans, sections and tracings and
date his signature; and

(b) be responsible for the accuracy of any plan and section, or tracings thereof that has been
prepared and signed by him.

(2) The surveyor shall record in a bound paged book kept for the purpose —

(a) the full facts when working of the mine have approached to about 120 metres from the
mine boundary, or from disused or waterlogged working;

(b) any doubts which may arise or exist concerning the accuracy of the plans and sections
prepared under these regulations; and

(c) any other matter relating to the preparation of the plans and sections that he may like to
bring to the notice of the manager.

(3) Every entry in the book shall be signed and dated by the surveyor and countersigned and
dated by the manager:

Provided that where in any mine two or more surveyors are employed, each of the
surveyors shall make the entries aforesaid in respect of the working in his jurisdiction or of
the plans and sections in his charge.

(4) Nothing in sub-regulation (3) shall absolve the owner, agent or manager of his
responsibility under the Act and under these regulations or orders made thereunder.

57. Duties and responsibilities of engineer.— The engineer or other competent persons

appointed for the purpose shall-

(a) subject to the orders of the manager and other superior official, hold general charge of all
machinery at the mine; and be responsible for the proper installation, maintenance and
safe working of such machinery;,
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(b) when any machinery is shifted or newly installed, ensure that it is given a trial run before
it is put into use, and be present during every such trial run;

(c) be present throughout whenever any work of installing, changing or recapping of any
winding rope, or of installing, changing or annealing any suspension gear, is being carried
on;

(d) ensure that the provisions of the Act and of these regulations and orders made thereunder
relating to the installation, maintenance, operation or examination of machinery are
properly carried out by himself or by subordinate officials, competent persons or
workpersons as the case may be, appointed for the purpose; and

(e) if foreman, electrical supervisor, mechanics, electricians or other subordinate officials or
competent persons are appointed for the purpose, examine all reports, registers and other
records relating to the installation, maintenance, operation or examination of machinery
required to be made or kept in pursuance of the Act, these regulations or orders made
thereunder, and countersign the same and date his signature.

58. Duties of winding engineman.— A winding engineman shall-

(a) at the beginning of his shift, examine the engine, brakes and all appliances in his charge
and satisfy himself that they are in good working order;

(b) during his shift, keep the winding engine and apparatus connected therewith properly
cleaned and oiled and ensure that the engine room is clean and free of inflammable
material;

(c) immediately report in writing to the engineer or other competent person appointed for the
purpose any defect which he has noticed in the engine, brake, indicator, drum, rope or
other appliances under his charge;

(d) not allow any unauthorised person to enter the engine room or in any way to interfere
with the engine;

(e) thoroughly acquaint himself with, and carefully attend to, the code of signals and not
start the engine until he has received the proper signal to do so and if the signal is
indistinct, he shall not start the engine until it has been repeated and he clearly
understands it;

(f) avoid jerk in starting, running and stopping the engine, and cause the cage or other means
of conveyance to be brought gently to rest at any stopping place;

(9) while persons are being lowered or raised in the shaft, not drive the engine at a speed
higher than that fixed by the manager for man-riding purposes and approved by the
Regional Inspector;

(h) not unclutch the drum of his engine until he has assured himself immediately beforehand
by testing the brake of the drum against the full power of the engine and ensure that the
brake is in proper condition to hold the load suspended from the said drum or when the
drum is unclutched, shall use the brake only for the purpose of maintaining such drum
stationery, and not lower men or materials from an unclutched drum;
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(i) on no pretext leave the handle or brake whilst the engine is in motion, or while persons
are riding a cage or other means of conveyance in the shaft;

(1) not leave the engine whilst persons are at work in the shaft and whenever he has occasion
to leave the engine, cut off the power and secure the drums with the brake;

(k) not leave the engine at the end of his shift unless all the persons have come out of shaft or
unless relieved by a duly appointed substitute.

59. Duties of banksman and onsetter.— (1) Every banksman or onsetter shall-

(a) subject to the orders of a superior official, have full control of the top or bottom of shaft
and the inset, as the case may be, and report to such official any person who, without
authority, gives a signal or disobeys instructions;

(b) thoroughly acquaint himself with, and carefully attend to, the code of signals, and
properly transmit the signals by the means provided and not act on any signal, the
correctness of which he is in doubt, except a signal which he believes to be “to stop”, and
not allow any unauthorised person to give signals;

(c) immediately report to his superior official any defect in the signalling installation;

(d) devote the whole of his time to his duties, and not leave his post during the period of his
duty;

(e) where persons are raised or lowered in the shaft, not leave his post at the end of his shift
unless all the persons have come out of the shaft or unless relieved by a duly appointed
substitute;

(f) not allow more than the authorised number of persons to enter the case or other means of
conveyance at any one time;

(9) not, unless specially authorised in writing by the manager in that behalf, allow any person
when riding in a cage or other means of conveyance, to take with him any bulky material
other than tools and instruments:

Provided that nothing in this clause shall be deemed to prohibit the carrying, in a cage or
other means of conveyance, the explosives by a shotfirer or other competent person;

(h) after any stoppage of winding for repairs or for any other cause for a period exceeding
two hours, not allow any person to ride in the cage or other means of conveyance unless it
has been run at least one complete trip up and down the working portion of the shaft;

(i) not allow any person to ride on the top or edge of any cage or other means of conveyance
except when engaged in examination, repair or any other work in the shaft;

(j) after persons have entered the cage, see that the cage gates on both sides are in position
and closed, before signaling for the cage to be lowered or raised;

(k) not allow any unauthorised person to handle tubs in or out of the cage;

(I) while tubs are being lowered or raised, ensure that the catches are holding the tubs
properly before signaling the cage or other means of conveyance and if he notices any
defect in the tub-catches, immediately inform his superior official;
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(m)at any entrance into a shaft or inset which is provided with gates or fences not worked by
the cage or other means of conveyance, not begin to remove the gate or fence until the
cage or other means of conveyance has stopped at the entrance, and close the gate before
he has signaled the cage or other means of conveyance away and not permit any
unauthorised person to open or interfere with the gate;

(n) ensure that all fences and gates provided at the top of the shaft or at any inset are in
position;

(o) not permit any unauthorised person to remove a fence or gate and if he notices any defect
in such fence or gate, immediately inform his superior official;

(p) keep the top of the shaft or the inset and the floor of every cage free from loose material;

(g) when long timber, pipes, rails or other material projecting over the top of a cage or other
means of conveyance are lowered or raised, ensure that the projecting ends are securely
fastened to the rope, chains or bow;

(r) when he suspects that the cages are not working smoothly in the shaft or when he hears
anything unusual happening in the shaft while the winding engine is working,
immediately give signal to the winding engineman to stop the engine.

(2) The banksman shall-

(a) at the beginning of his shift, ensure that the keps are in proper working order;

(b) when he is informed of any danger in the shaft, not allow any person to descend except
for the purpose of examination or repair and during the time that such examination or
repair is going on, be on duty and listen for signals;

(c) not permit any person descending the shaft to carry any intoxicating drink or drug, or
allow any intoxicated person to descend.

(3) The banksman shall not leave his place of work unless duly relieved by his successor.

60. Duties of haulage engineman, attendant, etc.- (1) At the beginning of his shift, the
haulage engineman shall examine the engine, its brake and all appliances in his charge, and
shall satisfy himself that they are in good working order.

(2) The haulage engineman shall, during his shift keep the haulage engine and apparatus
connected therewith properly cleaned and oiled, and the engine-room clean and free of
inflammable material.

(3) The haulage engineman shall report immediately to the engineer or other competent
person appointed for the purpose any defect which he has noticed in the engine, brake,
drum, rope or other appliances under his charge.

(4) Whenever the haulage engineman has occasion to leave the engine, he shall cut off the
power and secure the engine with the brake.
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(5) The haulage engineman and signaler shall not allow any unauthorised person to enter the
engine-room or in any way to interfere with the engine or signal, as the case may be.

(6) Every haulage engineman and signaler shall thoroughly acquaint himself with, and
carefully attend to, the code of signals.

(7) The haulage engineman shall not start the engine until he has received the proper signal to
do so and if the signal is indistinct, shall not start the engine until it has been repeated and
he clearly understands it.

(8) The person in charge at the top of any haulage plane or incline shall ensure that the stop-
blocks are put in position, before allowing any tub to be brought on to the top landing and
shall cause the tubs to be securely coupled up to each other and to the rope or chain,
before the stop block is put off in position and in case any alternative safety appliance is
provided, he shall cause the same to be brought into use on every such occasion.

(9) The person who is responsible for the attachment to the haulage rope, of any tub or set of
tubs at any stopping place on any haulage plane or incline, shall ensure that no person
remains in a position of danger at or near such stopping place while the rope is in motion.

(10)  The person in charge of any tubs or set of tubs, which it is intended to send up any
haulage plane or incline on which drags or back-stays are required to be used, shall
securely fix the drag or back-stay or cause it to be so fixed, before such tub or set of tubs
is set in motion.

(11) The person in charge at the top or bottom of the incline shall ensure that no
unauthorised person rides on any tub.

(12) Before a train of side-tipping tubs is set in motion, the person in charge shall ensure
that the safety catches of all such tubs are properly secured.

61. Duties of locomotive driver.— The locomotive driver shall-

@ before commencing work in his shifts, ensure that the audible signal, lights and the
brakes of the locomotive are in proper working order;

(b) not work the locomotive unless the locomotive is fitted with sufficient headlights;

(c) immediately report to the engineer or other competent person appointed for the
purpose any defect which he has noticed in the locomotive or any part or fitting thereof;

(d) not set the locomotive in motion until audible warning has been given by him to persons
whose safety may be endangered and give the audible warning when the locomotive is
approaching a level crossing or any place where any person is at work or where the driver’s
sight is intercepted;

(e) not leave a locomotive unattended away from the place where it is housed, unless he has
ensured that it cannot be set in motion by any unauthorised person;

()] ensure that no unauthorised person drives, handles or rides on a locomotive;
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(9) ensure that when tubs or wagons are being pushed in front of the locomotive, the shunter
shall accompany the leading wagon.

62. Duties of cutting and loading machine driver and mechanic/fitter.— The cutting and
loading machine driver and mechanic/fitter shall-

(a) where a machine is required to work on a gradient exceeding 1 in 5, provide and use an
effective contrivance to prevent the machine running back;

(b) not fit any cutting or loading machine or otherwise move with the cutting or loading tool
in motion, except in the actual process of cutting or loading and if the cutting or loading tool,
as the case may be, cannot be locked out of gear securely, it shall be removed before fitting is
started;

(c) not make any repair or adjustment to a cutting or loading machine or put in or take out a
pick, until he has made such arrangements as will prevent the mechanism being inadvertently
put into motion while such operation is being performed;

(d) not open or replace the cover of any electrical part of a cutting or loading machine, except
under the supervision and in the presence of an engineer, electrician or other competent
person appointed for the purpose;

(e) not leave the machine unless he has completely cut off the power and has assured himself
that the moving parts of the machine shall not be inadvertently set in motion.

63. Duties of magazine in-charge— The magazine in-charge shall —

(a) subject to the orders of superior officials, be responsible for the proper receipt, storage
and issue of explosives in and from the magazine;

(b) maintain such records of explosives so received, stored and issued, as are required by the
rules made under Indian Explosives Act, 1884, and under the Act and the regulations,
rules, byelaws and orders made thereunder;

(c) not issue explosives to any person other than a competent person and when explosives are
returned to the magazine, shall re-issue such explosives before issuing fresh stock;

(d) record in bound paged book kept for the purpose, the names of various competent persons
and the quantity and nature of explosives issued to each of them; and similarly record the
quantity and nature of explosives returned to the magazine by each such person;

(e) securely lock each canister before issuing it to the competent persons and also check
whether the canister is returned to the magazine in locked condition and shall not issue
explosives in any canister which is not in proper repair or which cannot be securely
locked;

(f) not allow any unauthorised person to enter the magazine;

(9) not issue any explosive for which the prescribed shelf life has expired; and

(h) if he discovers any shortage of explosives in the magazine, forthwith inform the manager
in writing.

64. Duties of register keeper and attendance clerk, etc. — (1) Every person appointed to
keep register or other record required to be kept by or under the Act or under these
regulations, or orders made thereunder, or to make entries therein, shall make the necessary
entries in ink and with reasonable despatch.
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(2) During the whole time that persons are at work, the attendance clerk shall remain on duty
at attendance cabin which shall be provided near the workplaces, or in case of working
belowground, near the outlet used by the work persons to enter and leave such working.

(3) It shall be the duty of the attendance clerk to ensure that no person who is not an
employee of the mine or is not entitled to enter the mine under the Act or under the
regulations, or orders made thereunder, or is not so authorised by the manager, shall enter the
mine and if any such person forcibly enters the mine, the attendance clerk shall immediately
report the matter in writing to the manger.

(4) If after the commencement of a shift, any official or a competent person has not got his
attendance recorded in the register maintained under sub-section (4) of section 48 of the Act,
the attendance clerk concerned shall within two hours after the commencement of the shift,
report the fact in writing to the manager or the assistant manager or other official in charge of
the shift.

65. Duties of dragline, shovel, excavator, surface miner, spreader, mobile transfer
conveyor operator, bucket wheel excavator, etc. -

Every person authorised to operate a dragline, shovel or excavator, etc. shall —
(a) personally inspect the machine assigned to him in the beginning of his shift and test the

various systems, sub-systems and protective devices, as stipulated in this respect by the
engineer in consultation with the manufacturer or supplier;

(b) not take out the machine for work nor shall he work the machine unless he is satisfied
that it is mechanically sound and in efficient working order;

(c) maintain a record of every inspection made under clause (a) in a bound paged book kept
for the purpose and shall sign every entry made therein;

(d) keep the cabin or engine room and all window glasses clean;

(e) keep the walkways, hand-rails, ladder-ways free of loose tools, lubricants or other
material that might fall or cause a tripping hazard;

(f) not allow any unauthorised person to ride on the machine;

(9) not move or operate the machine when persons are in such proximity as to be endangered;
(h) not swing the bucket over passing haulage units or over the cabin of units being loaded:;

(i) lower the bucket to ground, switch off the power supply to the machine or stop the prime
mover and lock the cabin door before leaving the machine.

66. Duties of truck and dumper operator.—

(1) Every person authorised to operate trucks and dumpers in a mine shall-

(a) personally inspect the machine assigned to him in the beginning of his shift and test the
various systems, sub-systems and protective devices;

(b) not take out the machine for work nor shall he work the machine unless he is satisfied
that it is mechanically sound and in efficient working order;

(c) not drive the machine under his charge too fast, shall avoid distractions, and drive
defensively, not attempt to overtake another vehicle unless he can see clearly far enough
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ahead to be sure that he can pass it safely and sound the audible warning signal before
overtaking;

(d) when approaching a stripping or loading equipment, sound the audible warning signal
and not attempt to pass the stripping equipment until he has received proper audible signal in

reply;
(e) before crossing a road or railway line, reduce his speed, look in both directions along the
road or railway line and proceed across the road or line only if it is safe to do so;

(f) sound the audible warning signal while approaching 'blind" corner or any other points
from where persons may walk in front unexpectedly;

(9) not operate the truck or dumper in reverse unless he has a clear view of the area behind
and give an audible warning signal before reversing a truck or dumper;

(h) be sure of clearance before driving through tunnels, archway, plant structures etc.

(2) The driver shall ensure that the vehicle is not overloaded and that the material is not
loaded in a truck or dumper so as to project horizontally beyond the sides of its body and that
any material projecting beyond the front or rear is indicated by a red flag during day and by
red light after day light hours.

(3) The driver shall not allow any unauthorised person(s) to ride on the vehicle.
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CHAPTER-VI
PLANS AND SECTIONS

67. General requirements about mine plans.— (1) Every plan or section prepared or
submitted in accordance with the provisions of these regulations shall —

(@) show the name of the mine and of the owner and the purpose for which the plan is
prepared;

(b) show the true north, or the magnetic meridian and the date of the later;

(c) show a scale of the plan at least 25 centimeters long and suitably subdivided:;

(d) unless otherwise provided, be on a scale having a representative factor of 2000:1 or
1000:1:

Provided that the Chief Inspector may, by an order in writing and subject to such
conditions as he may specify therein, permit or require the plans to be prepared on any other
suitable scale; and

(e) be properly inked in on durable paper, tracing cloth or on polyester film and be kept in
good condition;

(f) have an abstract of all statutory restrictions in respect of any specified working with a
reference to the order imposing the same.

(2) The conventions shown in the Second Schedule shall be used in preparing all plans and
sections required by these regulations.

(3) The plans and sections required by these regulations shall be accurate within such limits
of error as the Chief Inspector may specify by a general or special order.

(4) The plans and sections required under these regulations shall be maintained up-to-date
which is not earlier than three months:

Provided that where any mine or seam or section is proposed to be abandoned or the
working thereof to be discontinued or rendered inaccessible, the plan and section shall be
brought up-to-date before such abandonment or at the time of discontinuance, as the case
may be, unless such abandonment or discontinuance has been caused by circumstances
beyond the control of the owner, agent or manager, in which case the fact that the plan or
section is not up-to-date shall be recorded on it.

(5) All the reference stations at surface and the reference points of underground surveys shall
be shown in their correct position relative to the survey of India national grid within the limits
of error of survey and plotting.

(6) Plans and sections required to be maintained under these regulations shall be kept
available for inspection in the office at the mine, and shall not be removed therefrom except
by or with the approval in writing of the Regional Inspector, unless a true copy thereof has
been kept therein.

68. Type of plans.— (1) The owner, agent or manager of every mine shall keep the following
plans and sections:-
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(a) a surface plan showing every surface feature within the boundaries, such as telephone,
telegraph or power transmission line, watermain, tram-line, railway, road, river,
watercourse, reservoir, tank, bore-hole, shaft and incline opening, opencast working,
subsidence and building on the surface;

(b) an underground plan showing-

0] the position of the working of the mine belowground;

(i) every bore-hole and shaft with depth, incline opening, cross measure drift, goaf,
fire-stopping or seal, water-dam (with dimensions and other particulars of
construction), pumping station and haulage roadway;

(iif)  every important surface feature within the boundaries, such as railway, road, river,
stream, watercourse, tank, reservoir, opencast working and building which is
within 200 metres of any part of the working measured on the horizontal plane;

(iv)  the general direction and rate of dip of the strata;

(v) such sections of the seam as may be necessary to show any substantial variation in
the thickness or character thereof and showing the working section, and such
sections of the strata sunk or driven through in the mine or proved by boring as
may be available;

(vi)  the position of every roll, washout, dyke and every fault with the amount and
direction of its throw and hade ;

(vii) an abstract of all statutory restrictions in respect of any specified working with
reference to the order imposing the same, and

Whenever this plan is brought up-to-date, the then position of the working shall be shown by
dotted line drawn through the ends of the working and such dotted line shall be marked with
the date of the last survey;

(c) where a seam has an average inclination of more than 30 degrees from the horizontal,
prepare one or more vertical mine section or sections, as may be required by the Regional
Inspector, showing a vertical projection of the mine working;

(d) a ventilation plan, and section where necessary, showing the system of ventilation in the
mine, and in particular —

(i the general direction of air-current;

(i) every point where the quantity of air is measured;

(iii)  every air-crossing, ventilation door, stopping and every other principle device for
the regulation and distribution of air;

(iv)  every fire-stopping and its serial number;

(v) every room used for storing inflammable material,

(vi)  the position of fire-fighting equipment;

(vii)  every water-dam with dimensions and other particulars of construction;

(viii) every pumping, telephone and ambulance station; and

(ix)  every haulage and travelling roadway;

(e) ajoint survey plan showing the details required under clause (b) of this regulation 68 and
sub-regulation (6) & (7) signed by the surveyor and the manager of the adjoining mine(s)
having working within 60 metres of the common boundary or where the boundary is in
dispute, within 60 metres of the boundary claimed by the owner of the mine concerned
signifying the correctness of the common boundary, or the disputed boundaries, as the case
may be, and of the position of the working in relation to one another;
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(f) a geological plan of the area of leasehold, on a suitable scale;

(9) a water-danger plan and section showing-

(i) nullah, river, lake, water pond, water coarse, drainage or any other water bodies on
surface or belowground existing upto 200 metres of the boundary of the mine;

(ii) the position of the working belowground and every borehole and shaft (with depth),
drive, crosscut, staple pit, excavation and air passage connected therewith;

(iii) the position of every dyke, fault and other geological disturbance with the amount
and direction of its throw as well as hade;

(iv) levels taken in working belowground at easily identifiable points sufficient in number
to allow the construction of sections along all drives, main headings and haulage
roadways;

(v) every source of water such as river, stream, water-course, reservoir, water-logged
opencast working on the surface, and also the outline of all water-logged working
belowground lying within 60 metres of any part of the working measured in any direction

(vi) every reservoir, dam or other structure, either above or belowground, constructed to
withstand a pressure of water or to control inrush of water, along with reference to its
design and other details of construction; and

(vii) the highest flood level of the area.

(2) Separate plans and sections for the working of every seam or of every separate section of
every seam shall be kept in respect of clause (b), (c) (d) and (e) of sub-regulation (1):

Provided that in respect of plans maintained under clause (b) of sub-regulation (1),
combined plans of all seams, which are lying within nine metres of each other and which are
worked at the mine shall also be kept and in the combined plans, working in different seams
or sections shall be shown in different colours.

(3)(a) The plans maintained under clauses (a), (b), (d), (e), (f) and (g) of sub regulation(1)
shall also show surface contour lines drawn at vertical intervals not exceeding five metres (or
ten metres in the case of a mine where there are no working belowground or in cases of mines
situated in hilly terrain, such other larger interval as the Regional Inspector may permit by an
order in writing and subject to such conditions as he may specify) over the whole area lying
within 200 metres of any part of the working.

(4) The plans maintained under clauses (b) of sub-regulation (1) shall also show spot levels
on the floor of the working —

(i) along all haulage roadways, at every roadway junction, except in roadways where
tramming is done by manual means where the spot levels may be shown at points not
more than 150 metres apart; and

(if) in the case of headings which have been discontinued either temporarily or permanently,
also at the end of such headings:

Provided where two drifts in stone or two galleries in coal pass over one another, this
shall be clearly indicated on the plans, with appropriate noting, if necessary;
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(5) A permanent bench-mark shall be established on the surface, and all levels taken above
and belowground shall be referred to a plane in relation to such bench-mark and particulars of
the bench-mark, together with its height above Mean Sea Level, shall be shown on the plans
required to be maintained under these regulations.

(6) The plans maintained under clauses (a) and (b) of sub-regulation (1) shall also show the
settled boundary of the mine, or where the boundary is in dispute, the boundaries claimed by
the owner of the mine and by the owners of the mines adjacent to the disputed boundary:

Provided that where it is not possible to show the complete boundary of leasehold on
the same plan, an additional key plan or any other suitable scale showing such boundaries and
the outline of the working shall also be maintained.

(7) The plans maintained under clause (b) of sub-regulation (1) shall also show the working,
and all features as specified in that clause, both above and belowground of all adjacent mines
as are situated within 60 metres, measured on any plane, of the boundary claimed by the
owners of the mines.

(8) The owner, agent and manager of every mine shall as soon as its working extend to within
60 metres of the settled boundary with an adjustment (or where the boundary is in dispute
within 60 metres of the boundary claimed by the owner of the adjacent mine) inform the
owner, agent or manager of such mine of the fact of such extension and shall also give all
reasonable facilities to the surveyors of its adjacent mines to carry out the surveys and
levellings required to be made under this sub-regulation.

(9) The Regional Inspector may, by an order in writing,-

(i) require such additional details to be shown on the plans and sections under these
regulations, or the preparation and maintenance of such other plans and sections showing
such details and on such scale and within such time as he may specify in the order;

(if) require the owner, agent or manager to submit to him within such time such plans and
sections, or tracings thereof, as he may specify in the order;

(10) The owner, agent or manager shall, at any time if required by the Regional Inspector,
show on any plan or section the then position of the working of the mine.

69. Plans and sections to be submitted after abandonment or discontinuance.—

(1) Where any mine or seam or section thereof is abandoned or the working thereof has been
discontinued over a period exceeding 60 days, the person who was the owner of the mine at
the time of abandonment or discontinuance shall, within 30 days after the abandonment or
within 90 days after the discontinuance of the working, as the case may be, submit to the
Chief Inspector two true copies of the up-to-date plan and section of the working of the mine
or seam or section maintained under clauses(a), (b), (c) and (e) of regulation 68(1) and every
such copy shall show the bearing and distance of at least one of the shafts or openings of the
mine from a tri-junction or revenue pillar or from any other prominent and permanent surface
feature, the position of all water-dams built belowground (with their dimensions and other
particulars of construction) and also the spot levels at the ends of the working:
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Provided that if a change of ownership occurs after the abandonment or
discontinuance and before the expiry of the 30 days or the 90 days aforesaid, as the case may
be, such plans and sections shall be submitted forthwith.

(2) The original or a certified true copy of the plan and section submitted under sub-
regulation (1) shall be kept in the office at the mine.

(3) The Chief Inspector may, on such conditions as he thinks fit to impose, and on payment
of the cost of preparing copies as determined by him, supply copies of a plan or section
submitted to him under sub-regulation (1) or such parts thereof as he thinks fit -

(a) to any person having a bonafide interest in the mine, seam or section;
(b) to the owner, agent or manager of an adjacent mine.

70. Survey instruments and materials.— (1) The owner or agent shall provide adequate
number of accurate and reliable survey instruments and materials for the proper carrying out
of all survey and levelling work and for the preparation of plans and sections required under
these regulations and no other instruments shall be used in connection with any such survey
or levelling work.

(2) The survey instruments so provided under sub-regulation (1) shall be checked, maintained
and calibrated at regular intervals to maintain their accuracy level.

71. List of plans, sections and instruments and their storage.— (1) All plans and sections,
and tracings or copies thereof, kept at the mine shall be serially numbered.

(2) Suitable arrangements shall be made at every mine for the proper storage and
maintenance of every plan and section and of all instruments and materials and such
arrangements shall provide for flat storage of every plan and section maintained under these
regulations:

Provided that where special conditions exist the Chief Inspector may by an order in
writing, permit storage and maintenance of plans and section in any other form subject to
such conditions as he may specify in the order.

(3) Every field book and other notes used in the preparation of plans and sections required
under these regulations shall be duly indexed and kept in the office at the mine.

(4) A list of all plans and sections maintained under these regulations, or any orders made
thereunder, and tracings or copies thereof; of all survey instruments provided under
regulation 70 with their respective types specifications and identification numbers; and of all
field books and other notes kept under sub-regulation (3) shall be kept in a bound paged book
kept for the purpose, and shall be brought up-to-date whenever necessary.

(5) Every entry in the book shall be signed and dated by the surveyor, and countersigned and
dated by the manager.

72. Preparation of plans by surveyors.— (1) Every plan and section, and tracing thereof,

prepared under these regulations shall be prepared by or under the personal supervision of the
surveyor.
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(2) Every plan or section, or any part thereof, prepared by or under the supervision of a
surveyor shall carry thereon a certificate by him to the effect that the plan or section or part
thereof is correct and shall be signed and dated by the surveyor and countersigned and dated
by the manager on every occasion that the plan or section is brought up-to-date.

(3) Every tracing of a plan or section or of any part thereof shall bear a reference to the
original plan or section from which it was copied and shall be certified thereon by the
surveyor to be a true copy of the original plan or section and the certificate shall be signed
and dated by him.

(4) If the surveyor fails or omits to show any part of the working or allow the plans or
sections to be inaccurate, he shall be guilty of a breach of these regulations:

Provided that nothing in this sub-regulation shall, exempt the owner, agent or
manager of their responsibility to ensure that every plan or section prepared, kept or
submitted under these regulations or by any order made thereunder is correct and maintained
up-to-date as required thereunder.

(5) The owner, agent, or manager of every mine shall ensure that the plans and sections
required to be kept and maintained under these regulations shall be surveyed and prepared
using the latest survey instruments having facilities of automatic surveying, leveling, data
storage and transfer to computers and plotters of compatible configurations incorporating all
the required provisions of regulations in this regard:

Provided that in case of any difficulty arising during the working or compliance of this
regulation, it shall be referred to the Regional Inspector and the Chief Inspector who may
change or specify the changes if so required by special order in writing.

73. Plans to be checked on change of ownership or on re opening, etc. — (1) When there is
a change in ownership of a mine, or where a mine or part thereof is reopened, or where in any
mine or part thereof it is intended to start any extraction or reduction of pillars, the owner,
agent and manager shall ensure that the plans and sections of the mine or part are accurate
and if any doubt arise as to the accuracy of the plans and sections in any respect, he shall
have accurate plans and sections prepared afresh before any drivage or other work of
development or of extraction or reduction of pillars is commenced.

(2) If the Regional Inspector is of the opinion that any plan or section prepared, kept or
submitted under this regulation is inaccurate, he may, by an order in writing, require a fresh
survey made and a new plan or section prepared within such time as he may specify therein.

(3) If the plan or section required to be prepared under sub-regulation (2) is not prepared
within the time specified in the order, or to the satisfaction of the Regional Inspector, or the
plan or section is not prepared or brought upto-date as required under these regulations, he
may get the plan or section prepared by any other agency and the cost thereof, as certified by
the Chief Inspector, shall be defrayed by the owner of the mine and recoverable from him as
an arrear of land revenue.
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CHAPTER-VII
MEANS OF ACCESS AND EGREEE

74. Outlets from a mine.— (1) Except for the duration of shaft sinking or the drivage of other
means of access and egress from the mine together with the necessary development work, no
person shall be employed, or be permitted to enter or remain for purpose of employment, in
any working belowground, unless the working is provided with at least two separate means of
access to the mine and egress to surface from the mine:

(a) with which every seam or section for the time being at work has a communication so as to
afford separate means of ingress and egress to the persons employed therein;

(b) which do not have their surface openings in the same building; and
(c) which are under the sole control of the manager :

Provided that the Chief Inspector may, by an order in writing and subject to such
conditions as he may specify therein, permit the employment belowground of persons
even in a case where the two shafts, inclines or outlets are not under the control of the
same manager.

(2) The Regional Inspector may, by an order in writing and subject to such conditions as he
may specify therein, permit the employment belowground of restricted number of persons
even in a case where places in the working of the mine do not contain two means of egress
from each working place.

(3) Suitable arrangements shall be made for persons to descend and ascend by each of such
means of access and egress; such as

(a) where the shaft is more than 30 metres in depth, such arrangements shall be by
mechanical means so installed and maintained as to be constantly available for use; and

(b) where the incline is more than one and half kilo metres in length (one way) or the travel
by persons is arduous, a suitable man-riding system approved in writing by the Chief
Inspector shall be provided for persons to access and egress from the working of the
mine:

Provided that in case of any doubt as to whether any such arrangement referred to clause
(a) or clause (b) is suitable or not, it shall be referred to the Chief Inspector for decision.

(4) Both the means of egress and the equipment used therein for the transport of persons
shall be kept constantly in a safe condition to facilitate ease of traveling, including clearances
for hand carried stretchers.

(5) Where in any shaft, ladders are used as a means of ingress or egress of persons employed
in a mine, every such ladder shall -

(i be of strong construction;
(i) be securely fixed in the shaft at an inclination of not more than 80 degrees
from the horizontal;

61



The Coal Mines Regulations, 2011

(iii) be made continuous or without perceptible overlapping or break except at
platforms which shall be provided at intervals of not more than nine metres;

(iv) project at least one metre above the mouth of the shaft, and above every
platform, except where strong holdfasts or handrails are provided;

(v) have rungs equally spaced and at a sufficient distance from the wall or any
timber to ensure proper foothold; and

(vi) be maintained in good repair.

(6) Such shafts, inclines or outlets shall not be less than 13.5 metres distant from one another
at any point, and each shall be connected with the other by means of a walkable passage, not
less than 1.8 metres high and 1.5 metres wide, through the working belowground that are
being served by such shafts, inclines or outlets.

(7) Whenever the connection between two outlets which are required to be maintained under
sub-regulation (1) has been obstructed or found dangerous, only such persons as are
necessary to clear the obstruction or to repair the dangerous part of the connection or to make
a new second outlet, as the case may be, shall be employed belowground until such time as
the connection has been re-established or a new second outlet has been provided.

(8) The foregoing provisions of this regulation with respect to shafts, inclines and outlets
shall not apply -

(a) to any working for the purpose of making a connection between two or more shafts,
inclines or outlets; and
(b) to any working for the sole purpose of searching for or proving minerals;

Provided that nothing in this sub-regulation shall be deemed to authorise the driving of
roadways for the development of a seam before a second outlet has been made in
accordance with the said provisions.

(9) In both the means of access and egress in the mine, an effective two way communication
facilities with broadcasting system of telecommunication shall be provided to ensure that
persons from belowground may be able to directly communicate to surface without any
obstruction or loss of message and communication link.

(10) The system of communication and telecommunication so provided under sub-
regulation (9) shall be of wired, wireless or any other type, as approved by the Chief
Inspector.

(11) The System, configuration and layout of the communication and telecommunication
network to be provided in the mine either on surface or belowground as well as from surface
to belowground shall be approved in writing by the Chief Inspector.

75. Working shafts.— (1) All entrances to the mine shaft shall be adequately illuminated
throughout working hours.

(2) Every shaft in use or in course of being sunk and every incline or other outlet shall be
made and kept secure.
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(3) Every shaft in the course of being sunk shall be provided with a permanent lining of
metal, concrete or masonry, which shall at no time, be more than six metres from the bottom
of the shaft:

Provided that where iron or steel rings with a substantial lagging are used below the
permanent lagging and are kept close to the bottom of the shaft, this distance may be
increased to not more than 20 metres:

Provided further that in the case of a shaft where special conditions exist which make
compliance with the provisions of this sub-regulation not necessary, the Regional
Inspector may, by an order in writing and subject to such conditions as he may specify
therein, grant exemption from the compliance thereof.

(4) All surface and seepage water shall be channeled in such a way as to prevent it from
falling freely into the shaft.

(5) The top, all insets and bottom of every working shaft and the sump thereof shall be kept
clear and free from loose materials, tools and debris.

76. Fencings and gates at outlets. — (1) Every entrance to a mine from the surface, and the
top and all entrances between the top and bottom, including the sump, if any, of every
working, ventilating or pumping shaft, shall be kept securely fenced so designed and
constructed as to prevent any person accidentally falling down the shaft or coming into
contact with a moving part of the hoisting equipment provided in the shaft.

(2) Every walkable entrance from the surface to the working belowground shall be provided
with a substantial gate which shall be kept closed and locked when there are no persons
belowground:

Provided that where such entrance is not used as a means of ingress or egress in or out
of the mine, it shall be permanently closed so as effectively to prevent persons from
entering therein.

77. Outlets from mine parts. — Every part of a mine shall, where practicable, be provided
with at least two ways of affording means of egress to the surface:

Provided that if any doubt arises as to whether the provision of two such ways is
practicable or not, it shall be referred to the Chief Inspector for decision.

78. Periodic examination, etc. of outlets. — (1) Every shaft, incline and other outlets
provided as required by regulation 74 shall be examined, once at least in every seven days, by
an overman or other competent person and a report of every such examination shall
immediately thereafter be recorded in a bound paged book kept for the purpose and shall be
signed and dated by the person making the examination.

(2) The mechanised outlet shall be examined at least once in every 7 days by an engineer or
electrical supervisor or foreman or any other competent person duly authorised in writing by
the engineer and a report of every such examination shall immediately be recorded in a bound
paged book kept for the purpose and signed and dated by the person making the examination.
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(3) The bound paged book so maintained under sub-regulation (2) by the electrical
supervisor or foreman or any other competent person shall be checked and countersigned by
the engineer and manager.

(4) If at the time of such examination or at any other time, the shaft, incline or other outlet is
found to be not safe, it shall not be used for any purpose, except as a natural airway, until it
has been made safe in all respects and a report of every such action taken shall be recorded in
the book kept under sub-regulation (1).
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CHAPTER-VIII
WINDING IN SHAFTS

79. Appointment of winding enginemen. — (1) No person shall be appointed as a winding
engineman unless he holds an Engine Driver’s Certificate:

Provided that this sub-regulation shall not apply to the driver of an electrical winding
engine upto 30 HP or of a steam or compressed air winding engine which has
cylinders not exceeding 18 centimetres in diameter and which is not used for raising
or lowering of persons.

(2) Where special difficulties exist which make compliance with the provisions of sub-
regulation (1) not reasonably practicable, the Chief Inspector may, by an order in writing and
subject to such conditions as he may specify therein, relax the said provisions.

(3) No person, other than a winding engineman appointed under sub-regulation (1) shall
operate any winding engine:

Provided that in an emergency any other competent person may be permitted to
operate the winding engine.

(4) The name of the winding engineman on duty, together with the period of his shift shall be
posted in the winding engine room:

Provided that where the Regional Inspector is of the opinion that the duties of any
winding engineman are unduly arduous, he may by an order in writing require the
period of his shift to be reduced to such period, not less than five hours, as he may
specify.

80. New winding installations.— (1) Where it is intended to bring into use of any new
winding installation for lowering and raising of persons, the owner, agent or manager shall,
not less than 60 days before such use, give notice of his intension to the Chief Inspector in
such form as may be specified by the Chief Inspector which shall contain detailed
specifications of the installation.

(2) A winding engine which is shifted from one site to the other within the same mine or from
one mine to other shall be considered as a new installation for the purpose of this regulation.

(3) If the Chief Inspector, by an order in writing requires, such additions or alterations shall
be made to the installation, as he may specify in the order.

81. Construction and installation of winding equipment. — (1) Every part of a winding
installation, including headgear shall be of sound construction and adequate strength, and
shall be maintained in safe working order:
Provided that in case of any doubt as to the construction and strength of the
installation, it shall be referred to the Chief Inspector for decision.
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(2) The engine shall be firmly connected to a rigid foundation and shall be so designed,
constructed and maintained that with the power provided, the raising and lowering of persons
or materials can be carried out with ease, regularity and safety.

(3) Unless otherwise permitted in writing by the Chief Inspector and subject to such
conditions as he may specify therein, every engine for winding shall be so situated in relation
to the headgear that the winding rope shall not, in the extreme position, subtend in either
direction an angle more than one and a half degrees with the plane of the sheave or pulley
used in connection with the rope.

(4) The diameter of the drums or sheaves of the winding engine, and of the pulleys and
sheaves used in connection with the winding shall, unless otherwise permitted in writing by
the Chief Inspector and subject to such conditions as he may specify therein, be not less than
80 times the diameter of the rope in the case of winding installations installed before the 25™
day of October, 1955 and not less than 100 times the diameter of the rope in other cases:

Provided that the Chief Inspector may, by an order in writing, require that in the case
of any specified winding installation installed before the date aforesaid, the diameter
of the said drums, pulley or sheaves shall not be less than such size, upto 100 times
the diameter of the rope, as he may specify in the order.

(5) The grooves of sheaves or pulleys used in winding installation shall be suited to the
diameter of the rope.

(6) Every pulley or sheave used in connection with winding shall, while in motion, rotate in a
vertical plane, and shall be maintained in such a condition that slipping is reduced to a
minimum.

82. Fittings of winding engines. — (1) At every shaft, including a shaft in the course of
being sunk, where winding is effected by means of an engine, the following provisions
regarding winding engines shall have effect, namely:-

@ there shall be on the drum such flanges, and also if the drum is conical or spiral such
other appliances, as will be sufficient to prevent the rope from slipping or coiling unevenly;
(b) except in friction winder, the end of the rope shall be securely fixed in such a manner
that the rope is not unduly strained,

(c) there shall be at least two turns of the rope on the drum when the cage or other means
of conveyance is at its lowest working point in the shaft.

(2) There shall be provided one or more brakes on the drum or the drum-shaft, which-

0] if there are two cages or other means of conveyance, will hold such cages or other
means of conveyance when the maximum torque is applied in either direction; or

(i) if there is only one cage or other means of conveyance, will hold the loaded cage or
other means of conveyance in midshaft when the maximum torque is applied
downwards:

Provided that at least one of the brakes shall be so designed that the brake remains at the
‘on’ position except when operated.
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(3) Where the brake or brakes are power-operated, at least one of them shall be arranged to
be applied automatically at all times if the power supply fails.

(4) The brake on the drum shall be used only for the purpose of keeping such drum stationary
and not for lowering the cage or other means of conveyance, except in cases where the engine
is to be worked at a very low speed as when examining the winding rope or the shaft.

(5) Where the winding engine is worked by steam or compressed air, a screw stop-valve shall
not be used as controlling valve of the engine.

(6) Every engine shall be equipped with a reliable depth-indicator (in addition to any mark on
the rope) showing to the winding engineman the position of the cage or other means of
conveyance in the shaft, and an automatic device that will ring a bell in the engine room
when the ascending cage or other means of conveyance is at a distance of not less than two
revolutions of the drum from the top of the shaft.

(7) The depth-indicator referred to sub-regulation (6) shall be tested after every adjustment or
replacement of the winding rope.

83. Shaft fittings. — (1) At every winding shaft, other than a shaft in the course of being sunk
to which the provisions of regulation 87 shall apply, the following provisions shall have
effect, namely:-

(a) two independent and efficient means shall be provided and maintained for interchanging
separate, distinct and definite signals between the top of the shaft and —

0] the bottom or other permanent landing of the shaft; and
(i)  every inset for the time being in use,

and one of such system shall be by electrical means.
(b) there shall be provided and maintained efficient means for transmitting signals from the
top of the shaft to the winding engineman which shall be transmitted by mechanical or

electrical means.

(c) the following code of signals shall be used and strictly observed:-

ONE RAP : STOP when engine in motion

ONE RAP : RAISE when engine at rest.

TWO RAPS LOWER when engine is at rest

THREE RAPS: MEN ready to ascend or descend

THREE RAPS: IN REPLY  men may enter the cage or other means of
Conveyance:

Provided that any other signals shall be in addition to, and shall not interfere with the
foregoing.

(d) a printed copy of the code of signals, including additional signals, if any, shall be posted

prominently at the top of the shaft and at every such inset and landing and also in the winding
engine room.
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(e) no person other than the banksman or onsetter shall give any signal unless he is an official
of the mine or is authorised in writing by the manager to give signals.

(f) any defect in the signaling system shall be immediately reported to a supervisory official
who shall take action to have the defects rectified.

(9) in addition to the system of signaling provided in the shaft and the winding system,
another means of two way communication/telecommunication system shall also be provided
so that the winding engine driver, banksman, onsetter, persons travelling inside the cage or
any other person can contact and communicate with each other without any difficulties and
hindrance.

(2) The shaft shall be provided with sufficient number of guides to ensure smooth and safe
travel of the cage or other means of conveyance:

Provided that where rope guides are used, the cheese-weights or bottom clamps shall
be kept so exposed as to permit regular examination.

(3) Above the topmost landing, ‘dogs’ or other devices for holding the cage or other means of
conveyance in the event of an overwind shall be provided, or the guides, runners or receivers
shall be sprung.

(4) Except in friction winders, at the top of every shaft where cages are used, suitable keps
shall be provided and so arranged as to fall into the ‘on’ position when the operating lever is
released.

(5) At every inset where keps or folding platforms are provided, arrangements shall be made
to lock the keps or platforms securely in the ‘off’ position; and when in the ‘off’ position
such keps or platforms shall leave the shaft clear for the passage of the cage and in every such
case, a proper automatic indicator to show the position of the keps or platforms, as the case
may be, shall be provided in such a position as to be easily seen by the banksman.

(6) Protective roofing, sufficient to prevent danger from anything falling in the shaft, shall be
provided and maintained at the bottom of the shaft and the gap, both vertical and horizontal,
between the protective roofing and the top of cage, when the cage is at the bottom of the
shaft, shall not exceed 15 centimeters.

84. Man Winding. — At every shaft, other than a shaft in the course of being sunk, where a
winding engine is used for the purpose of lowering or raising persons, the following
provisions shall have effect, namely : -

(@) In respect of every part of the winding installation, including pulleys or sheaves, cages,
chains, distribution plates and detaching hooks, the following particulars shall be recorded in
a bound paged book kept for the purpose: -

(i) name of the manufacturer and the year of manufacture;
(i) specifications and dimensions;

(iii) reference to every certificate supplied with the part;
(iv) date of installation of each part;
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(v) any other detail that may be necessary or required by the Regional Inspector; and
(vi) all entries in the book shall be made and signed by the engineer or other competent
person, and shall be countersigned and dated by the manager.

(b) Whenever any part or article is replaced or any repaired part or article is used in any
winding installation, the fact of such replacement or repair shall be recorded in the book kept
under clause (a).

(c) A single linked chain shall not be used, except for the short coupling chain attached to a
cage or other means of conveyance which shall be attached to the safety hook through a
distribution plate or other approved appliance.

(d) Where safety-chains are used, their length shall be such that if the king-bolt breaks, the
shock to the cage or other means of conveyance is as minimum as possible.

(e) Where drum-clutches are provided, the following provisions shall have effect, namely: —

(i) the operating gear of the clutch of the drum shall be provided with locking gear to prevent
inadvertent withdrawal of the clutch; and

(ii) every engine used for the lowering or raising of persons shall have a suitable interlocking
device so fitted that it is not possible to unclutch any drum unless the brakes of such drum are
applied or to release the brakes until the drum clutch is fully engaged and securely locked.

(f) Except when the cage or other means of conveyance attached to the drum is resting at the
bottom of the shaft, the drum shall not be unclutched unless the winding engineman has
assured himself immediately beforehand that the brake is fully applied.

(9) Except in friction winders, there shall be provided between the rope and the cage or other
means of conveyance, a detaching hook.

(h) The space between the detaching hook referred to under clause (g), measured from the
centre of the hole for attaching it to the rope shackle, and the detaching-bell or plate when the
cage or other means of conveyance is at its normal position at the top of the shaft, shall be not
less than 1.8 metres where a geared engine is used, and not less than 3.6 metres where a
direct acting engine is used.

(i) In every shaft, the engine shall be fitted with an automatically recording speed indicator.

() In every shaft, there shall be provided an effective automatic contrivance to prevent
overspeeding and overwinding, hereinafter called the ‘Automatic Contrivance” which shall
prevent the descending cage from being landing at the pit bottom or other permanent landing
at a speed exceeding 1.5 metres per second and shall also control the movement of the
ascending cage in such a manner as to prevent danger to persons riding therein.

(k) The Chief Inspector may, by an order in writing, specify the maximum speed of winding
in any shaft.
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(I) Tests of every Automatic Contrivance and every brake shall be made by the engineer or
other competent persons appointed for the purpose, in the following manner:-

(i once at least in every seven days, by raising each cage or other means of conveyance,
in turn, to pass the last control point above the topmost landing;

(i) once at least in every three months, by attempting to land the descending cage at
excessive speed for which, the setting of the Automatic Contrivance may be altered so
that pre-determined point in the shaft is regarded as the landing; and

(iii)  the results of every such tests shall be recorded in a bound paged book kept for the
purpose, and shall be signed and dated by the person making the test.

(m) Unless the Automatic Contrivance shall be fully engaged, either automatically or by the
winding engineman, whenever persons are to be lowered or raised and an automatic indicator
shall be provided in such a position to indicate the banksman that that Automatic Contrivance
is fully engaged.

(n) The banksman shall not allow any person to enter a cage or other means of conveyance
until the indicator shows that the Automatic Contrivance has been fully engaged.

(0) Except where an Automatic Contrivance is provided to prevent overwinding, a point shall
be fixed and marked on the indicator of the engine in such a way as to show when the cage or
other means of conveyance is at a distance of not less than twice the circumference of the
drum from the completion of the wind; and if such cage or other means of conveyance
contains persons, the winding engineman shall not, as soon as it has reached the point
aforesaid, raise it for the remaining distance at a speed exceeding 1.2 metres per second.

(p) Where the only means of egress in a mine is by apparatus worked by steam or electricity,
precautions shall be taken to ensure that the two winding engines do not fail simultaneously,
and in particular, in the case of electric winding engines, the engines shall be capable of being
connected to two separate power supplies and unless otherwise directed by the Chief
Inspector by an order in writing, the provisions of this clause shall be deemed to have been
complied if an emergency winding gear is maintained.

(q) Every cage or other means of conveyance in which persons ride, shall be —

Q) covered completely at the top;

(i) closed in at the two sides in a manner sufficient to prevent persons or things from
projecting beyond the sides;

(iif)  provided with a rigid hand-bar fixed in a position where it can be easily reached by all
persons in the cage or other means of conveyance;

(iv)  provided with suitable gates or other rigid fences such that the gap between the floor
of cage or other means of conveyance and the lowest part of the gate of fence does not
exceed 15 centimetres and that between any two members of the gate or fence does
not exceed 25 centimetres and gates or fences shall not open outwards and shall be so
fitted and maintained that they cannot be accidentally opened; and

(v) provided with an effective means of communication or telecommunication system
having provisions of audio and visual, data and digital display including broadcasting
system approved in writing by the Chief Inspector.
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(r) The floor of every cage or other means of conveyance shall be strongly constructed and so
maintained as to prevent any part of the body of a person riding in the cage or other means of
conveyance from projecting beyond the floor.

(s) Not more than such number of persons as may be authorised by the manager shall be
allowed to ride in the same cage or same deck of a cage or other means of conveyance at one
time providing approximately 0.20 square metre of floor area per person and a notice
specifying the number shall be posted at the top and bottom of every shaft and at every inset.

(t) No person shall, when ascending or descending a shaft, take with him any bulky material
other than tools and instruments, except when engaged in repairing the shaft or with the
written authority of the manager.

(u) Except as provided in clause (t), no person shall ride in a cage while materials or tubs are
being raised or lowered in any of the cages or other means of conveyance.

(v) The Chief Inspector may, subject to such conditions as he may specify, relax the
requirements of this regulation if the circumstances in any mine or part thereof are such as to
tender compliance with such requirements not reasonably practicable.

85. Multi-decks. — Where a cage has two or more decks which are used simultaneously, each
floor at a landing shall be connected by an effective signalling device with the main floor of
the landing; and only the banksman or the onsetter or an official, as the case may be, at such
main floor shall give action signal after he has satisfied himself that all cage gates are closed.

86. Winding of material. — (1) Every cage used for the raising or lowering of tubs shall be
provided with catches or other effective contrivances to prevent the tubs falling out and the
cage shall not be set in motion unless the catches or other effective contrivances are in
position.

(2) The floor of every cage shall be kept clean; and no skip, bucket or tub shall be filled up to
such height that any of the contents can fall out.

(3) Before long timber, pipes, rails, or other material projecting over the top of the cage or
other means of conveyance are lowered or raised, the projecting ends shall be securely
fastened to the rope, chain or bow.

87. Winding in sinking shafts. — At every shaft in the course of being sunk, where a winding
engine is used, the following provisions shall have effect, namely:-

(a) If the shaft exceeds 45 metres in depth, there shall be provided for each bucket or other
means of conveyance a detaching-hook between the centre of the hole for attaching the
detaching-hook to the rope shackle and the detaching bell or plate and when the bucket or
other means of conveyance is at the top landing, there shall be a clear over-run space of not
less than 3.6 metres.

(b) Where the shaft exceeds 150 metres in depth, —
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(i) the bucket or other means of conveyance, when used for lowering or raising persons, shall
be provided with sufficient cover overhead for protection from things falling down the
shaft; and

(i) there shall be provided for each bucket or other means of conveyance, a sufficient number
of guides which shall be kept extended to within 22.5 metres of the shaft bottom at all
times when sinking is in progress:

Provided that the Regional Inspector may, by an order in writing, require the guides to
be provided in a shaft less than 150 metres in depth.

(c) There shall be provided and maintained-
(i) two separate means of interchanging distinct and definite signals between the bottom
and the top of the shaft; and
(ii) efficient means for transmitting such signals from the top of the shaft to the winding
engineman.

(d) The signaling appliances shall be examined by a competent person once at least in every
24 hours and the result of every such examination shall be recorded in a bound paged book
kept for the purpose and shall be signed and dated by the person making the examination.

(e) Except with the permission in writing of the Chief Inspector and subject to such
conditions as he may specify therein, the following code of signals shall be used and
observed in signaling:-

ONE RAP STOP when engine in motion
ONE RAP TAKE UP SLACK  when engine at rest.
ONE RAP RAISE SLOWLY

TWO RAPS LOWER

THREE RAPS TAKE UP SLACK  when men are riding:

Provided any other signals shall be in addition to, and shall not interfere with, the
foregoing.

(f) A printed copy of the code of signals, including additional signals, if any, shall be posted
prominently at the top of the shaft and also in the winding engine room.

(9) Except while riding in a bucket or other means of conveyance, no person other than the
person authorised in writing by the manager, shall give any signal.

(h) Every bucket or other means of conveyance in which persons or materials are conveyed,
shall be of strong construction and so maintained as to prevent persons or materials from
falling.

(i) At the top of the shaft or at the landing where the bucket or other means of conveyance is
normally landed, suitable covering with door shall be provided and except as may be
required for the passage of the bucket or other means of conveyance, the covering and doors
shall always be kept closed.

(j) Where the shaft exceeds 45 metres in depth, the persons working at the bottom of the shaft
shall also be protected by an adequate protective covering extending over the whole area of
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the shaft which shall be provided with a door for the passage of the bucket or other means of
conveyance, to be kept lowered to within 22.5 metres of the bottom of the shaft at all times
when sinking is in progress:

Provided that where special circumstances exist, the Chief Inspector may, by an order
in writing and subject to such conditions, as he may specify therein, grant an exemption from
the provisions of this clause.

(K) Not more than such number of persons as may be authorised by the manager shall be
allowed to ride in the bucket or other means of conveyance at one time; and a notice
specifying such number shall be posted prominently at the top of the shaft.

(I) When tools, implements or other materials are lowered or raised, the banksman or an
authorised persons, as the case may be, shall ensure that -

(i) the bucket is properly loaded;

(if) materials are not loaded above the rim;

(iii) long timber, pipes, rails, tools or other material with ends projecting over the rim are
securely fastened to the rope, chains or bow; and

(iv) the bucket, before being sent away, is steadied, and the bottom and sides thereof are free
from adhering material.

(m) Where guides are provided, the bucket or other means of conveyance shall be raised
slowly from the bottom of the shaft, until the rider is picked up.

(n) While persons are at work on any scaffold or platform in the shaft, the following
precautions shall be strictly observed:-

(i) the scaffold or platform shall be secured to the sides of the shaft in order to prevent it
from swinging;

(if) the opening for the passage of the bucket or other means of conveyance, shall be so
protected as effectively to prevent anything falling through it;

(iii) the scaffold or platform shall not be lowered or raised except under the order of the
authorised persons or pother competent person.

88. Winding ropes, etc.-

(1) No rope, bar, link, chain or other attachment to a cage or other means of conveyance shall
be used unless it is of good quality and manufacture, is free from any visible defect and is of
adequate calculated strength:

Provided that the Chief Inspector may, by an order in writing prohibit the use of any
rope or type of ropes where, in his opinion such use is unsafe.

(2) The attachment between the rope and the cage or other means of conveyance shall be of
such type and be maintained in such manner as to obviate accidental disconnection.

Provided that in case of a doubt, as to the fitness of any rope, bar, link, chain or other
attachment used or intended for use, it shall be referred to the Chief Inspector for decision.
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(3) Except in a sinking shaft less than 30 metres in depth, every winding rope shall be made
of cold drawn steel wire, and the gauge of the wires used in the construction of such rope
shall be suited to the diameter of the drums, pulleys and sheaves of the winding installation.

(4) In any shaft, including a shaft in course of being sunk, where persons are lowered or
raised and where guides are not provided, no rope other than a rope of non-spinning type
shall be used.

(5) No rope which has been spliced shall be used for winding purposes.

(6) Subject to such exemption as may be granted by the Chief Inspector in writing and any
conditions as he may specify therein, no rope the braking load of which at any one point
therein is less than 10 times the maximum static load on it when the cage or other means of
conveyance attached to the end of the rope is at the lowest working point, shall be used.

(7) At every mine where a shaft is used for lowering or raising persons, at least one spare
winding rope suitable for use in such shaft, shall be kept in store.

(8) For every rope in use or intended for use, a certificate showing its breaking load, quality,
construction and diameter (obtained from the manufacturer or supplier) and a history of its
use, including a record of diameters of the drums, sheaves and pulleys used in conjunction
with the rope, shall be kept in a bound paged book kept for the purpose and all entries therein
shall be made and signed by the engineer or other competent person, and shall be
countersigned and dated by the manager.

(9) If in the case of a rope a test certificate as to the amount of its breaking load is not
available, it shall not be used unless a portion thereof, not less than three metres in length, has
been cut off from the end of the rope attached to the cappel and tested in a laboratory,
institution or test house approved by the Central Government for the purpose.

(10) No winding rope which has been in use for more than three and half years shall be used
for winding purposes:

Provided that where the Regional Inspector is satisfied that due to sparing use any
such rope is in good condition even after the expiry of the said period, he may, by an order in
writing and subject to such conditions as he may specify therein, allow the use of such rope
for a longer period:

Provided further that where the Regional Inspector is of the opinion that any rope has
become unsafe for use in a shaft before the expiry of the period of three and a half years
aforesaid, he may, by an order in writing, prohibit the use of such rope for winding purposes:

Provided also that an appeal against any order of prohibition of the Regional Inspector
for use of the rope before expiry of three and half years may be preferred to the Chief
Inspector.

(11) Every application for permission to use a rope after the period of three and a half

years shall be accompanied by a copy of the entries, in respect of the rope, in the book kept
for the purpose under sub-regulation (8), and also by a certificate obtained in a manner laid
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down in the sub-regulation (9) as to the strength of the rope not more than three months prior
to the date of the application.

(12) No mode or type of capping shall be used, which fails to withstand a load of at least 10
times the maximum static load thereon.

(13) The cappel of a round rope shall not be attached to the rope by rivets passing through the
rope.

(14) No bent back wire type cappel shall be used with winding rope.

(15) Where white metal is used in the capping of ropes, the tapered portion of the socket shall
not be less than six and a half times the diameter of the rope for the size up to 26 millimeter
and seven and one third times in case of ropes of diameters higher than 26 millimeter.

(16) If white metal is used in the capping of ropes, -

(i) its melting point shall not exceed 300 degrees centigrade, and its temperature when
poured into the socket shall not exceed 363 degree centigrade;

(if) in the length of rope which is to lie within the tapered part of the socket, the fibre
core, if any, shall be cut and the wires shall be untwisted and thoroughly cleaned; and

(iii) the socket shall be heated to a temperature of about 100 degrees centigrade before the
white metal is poured into it.

(17) Except in friction winder,-
(i) every rope shall be recapped once at least in every six months, or if necessary, at
shorter intervals and also after every overwind; and
(ii) before every recapping, a length, including the capping, of at least two metres shall be
cut off the rope and every piece of rope so cut-off shall be opened and its internal
condition examined.
(18) The recapping of rope shall be carried out under the supervision of the engineer or other
competent person, who shall record the date and other particulars thereof (including the
length of the rope remaining after recapping) in a bound paged book kept for the purpose and
shall sign and date the same.

89. Suspension gear. — (1) All parts of the suspension gears shall be of a type as approved by
the Chief Inspector.

(2) All parts of suspension gear in regular use shall unless otherwise permitted by the Chief
Inspector, be renewed after a period of service of not more than six years, and at shorter
intervals if necessary.

(3)The factor of safety shall not be less than 10 for components of suspension gears and
threaded joints shall be avoided:

Provided that wherever it is not practicable to avoid a threaded joint, a factor of safety not
less than 15 shall be ensured.
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(4) All cage chains in general use and all other parts of suspension gear between the rope and
the cage or other means of conveyance, including the detaching-hook, shall be taken apart,
cleaned and carefully examined as to wear and tear (where necessary by gauging) and for rust
and cracks, once at least in every six months, or if necessary, at shorter intervals.

(5) The various parts shall be annealed or given other proper heat treatment in a proper
furnace where the temperature can be controlled before being refitted:

Provided that in the case of such chains or gear manufactured from a steel which is
not liable to deterioration necessitating annealing or heat treatment, the Chief
Inspector may by an order in writing and subject to such conditions as he may specify
therein, grant exemption from the carrying out of this operation:

Provided further that detaching hooks used in sinking shafts shall be taken apart,
cleaned and carefully examined once at least in every week and the shear pin replaced
by a new one every time such examination is carried out.

(6) Non-destructive testing shall also be adopted for testing of vital components of
machinery, such as drum shafts, brake tie rods and suspension gears at regular intervals and
any harmful crack or flaw detected as a result of such tests shall be immediately reported to
the Regional Inspector and use of such machinery or its components shall be discontinued
forthwith.

(7) Every detaching bell or plate used in connection with a safety-hook shall be examined,
and the opening therein checked by calipers or gauges, once at least in every 30 days.

(8) The operation and examination required under this regulation shall be carried out by or
under the supervision of an engineer or other competent person, who shall record the date and
other particulars thereof in a bound paged book kept for the purpose, and shall sign and date
the same.

90. Precautions after recapping, etc. - After every installation or recapping of a rope and
after every renewal or refitting of any suspension gear, the engineer or other competent
person shall, after the cages or other means of conveyance fully loaded with materials have
made five trips up and down the working portion of the shaft, examine the cappel and other
parts of the suspension gear to see that they are in proper working order and a report of every
such examination shall be recorded in the bound paged book and shall be signed and dated by
the persons making the examination.

91. Examination of winding equipment. — (1) It shall be the duty of the engineer or other
competent person to examine —

(a) once at least in every 24 hours, —

0] the attachment of the winding rope to the drum, the depth indicator, every part of the
suspension gear in the shaft, including cages or other means of conveyance and their
gates, and every external part of the winding apparatus, upon the proper working of
which the safety of persons depends; and

(i) the brakes of the winding engines;
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(b) once at least in every seven days, —

(i each winding rope, by passing the rope at a speed not exceeding one meter per
second; and

(i) the external parts of the winding engine, the guides and the signalling arrangements
fitted in a shaft;

(c) once at least in every 30 days, every winding rope, by passing the rope at a speed not
exceeding 0.5 metre per second. For the purpose of this examination, by cleaning the rope of
any encrusted dirt and grease at all places particularly liable to deterioration and at other
places, not more than 30 metres apart throughout the length, and any reduction in the
circumference of the rope and the superficial condition of the wires as to wear, corrosion,
brittleness and fracture at every such place shall be noted; and

(d) once at least in every 12 months, the winding engine as to the condition of its internal
parts.

(2) A report of every such examination under sub-regulation (1) shall be recorded in a bound
paged book kept for the purpose, and shall be signed and dated by the person who made the
examination.

(3) If on any examination made, there is discovered any weakness or defect by which the
safety of persons may be endangered, such weakness or defect shall be immediately reported
in writing to the engineer or other competent person and to the manager and the winding
installation shall not be used until such weakness or defect is remedied.

92. Gates and fences. — (1) At the top of every shaft and at every inset which is in use, there
shall be provided suitable gates or fences which shall effectively close the openings into the
shaft at all times when a cage or other means of conveyance is not at the top or the inset and
every such gate at the top of a shaft shall be self-operating.

(2) At every landing where it is necessary for persons to pass from one side of the shaft to the
other, an adequate bypass shall be provided for enabling them to do so without entering or
crossing the shaft and every bypass so provided shall be not less than 1.8 metres high and 1.2
metres wide, and shall be kept clear of all obstructions.

(3) No person shall enter or cross, or be permitted to enter or cross the exposed space at the
bottom of any working shaft except for the purpose of entering or leaving a cage or other
means of conveyance or for undertaking an examination, repair or any other work therein;
and no person shall be allowed to work in any such space unless the cages or other means of
conveyance, if any, have been stopped and adequate precautions have been taken for the
protection of such person.

93. Duties of persons riding or working in shafts. — (1) No person shall get on or off a cage
or other means of conveyance after the same has been signaled to be set in motion or leave it
until it has reached the appointed stopping place; nor shall any person ride on the top or edge
of any cage or other means of conveyance except when engaged in an examination, repair or
any other work in the shaft.
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(2) Every person, when at or about the top or bottom of a shaft or any inset, shall obey the
lawful orders and directions of the banksman or onsetter, as the case may be.

(3) No person shall carry out any examination, repair or other work in any shaft while
winding operations are being carried on; and no winding shall be carried on or permitted
while persons are engaged in such examination, repair or work, except where winding is
necessary for the same.

(4) The person in immediate charge of any examination, repair or work in any shaft shall
warn the banksman and the winding engineman that such examination, repair or work is
about to be undertaken.

(5) Every person while engaged in any examination, repair or other work in a shaft shall be
accompanied by at least one other person; and all such persons shall be provided with safety
belts of a type approved by Chief Inspectors and efficiently protected against the risk of
falling.

(6) Every person engaged in carrying out an examination, repair or other work in a shaft shall
be protected by a suitable covering from objects falling from above and every such person
shall also be provided with a protective hat; and shall wear the same when so engaged.

94. General precautions. — (1) No unauthorised person shall enter or be allowed, in a
winding engine room.

(2) No adolescent shall descend or ascend a shaft in a cage or other means of conveyance
unless accompanied by one or more adult male.
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CHAPTER IX
HAULAGE

95. Haulage roadways.— (1) Every length of roadway in a mine where materials are
transported in tubs by means of gravity or mechanical power shall-

(a) be of adequate dimensions and, as far as practicable, shall be straight and of regular
gradient; and

(b) have tracks properly laid with rails having at least 15 kg/metre section for general purpose
and suitable heavier section where the gradient steeper than 1 in 6 or where mine cars of
capacity higher than 1.5 cum are in use.

(2) Pulleys, sheaves and rollers that alter the direction of a rope shall be securely fixed.

(3) No person shall guide or adjust a moving rope on to a drum, pulley, sheave or roller
except with a lever or other proper appliance.

(4) Material for use in mine haulage tracks and standard in respect of construction, layout and
inspection of haulage tracks shall be in accordance with the guidelines notified by the Chief
Inspector from time to time.

(5) Where haulage is effected by one or more ropes, there shall be provided and maintained -

(a) at the top of every inclined plane, at least one stop-block or other effective contrivance to
arrest tubs from running or moving out of control;

(b) at least one run away switch or other effective contrivance below the first stop-block or
other effective contrivance at a distance greater than the length of a set or train of tubs:

Provided that such distance shall not exceed the length of a set or train of tubs by more
than 10 metres:

Provided further that where the Regional Inspector, by an order in writing so requires, the
stop-block and the run away switch or other effective contrivance shall be so inter-
coupled that they do not remain simultaneously ineffective.

(c) an attachment, behind an ascending tub or set or train of tubs, a back-stay, drag or other
suitable contrivance for preventing the tub, set or train of tubs running back:

Provided that where an endless rope or chain is used, the provisions of this clause
shall be deemed to be satisfied if suitable automatic catches or other effective
contrivance are provided at suitable intervals along the track to prevent the ascending
tubs running back:

Provided further that the Regional Inspector may, by an order in writing and subject
to such conditions as he may specify therein, grant exemption from the operation of
this clause on grounds that compliance with the provisions thereof are not reasonably
practicable;

79



The Coal Mines Regulations, 2011

(d) safety hooks, jazz-rails or other suitable contrivances to prevent runaway in the forward
direction;

(e) tub re-railers at intervals of not more than 250 metres:

Provided that where a tub is re-railed manually, it shall either be detached from the
rope or ropes or the haulage engine shall be stopped; and

(f) on every haulage roadway exceeding 30 metres in length, effective means of transmitting
signal by mechanical or electrical means, from every stopping place on the roadway to the
place at which the machinery working the rope is operated:

Provided that the Regional Inspector may, by an order in writing, require means of
transmitting signals in the reverse direction also.

(9) if any doubt arises as to whether any means of transmitting signal under clause (f) of sub-
regulation (5) is effective or not, it shall be referred to the Chief Inspector for decision.

(6) The following code of signals shall be used and strictly observed: —

ONE RAP STOP when in motion
TWO RAPS LOWER or haul inslowly
THREE RAPS START when at rest
FOUR RAPS RAISE or haul out slowly,

and any other signals shall be in addition to, and shall not interfere with, the foregoing.

(7) A printed copy of the code of signals under sub-regulation (6) including additional
signals, if any, shall be posted prominently at the place in which the machinery that works the
rope is operated and at all regular stopping places along the roadway.

(8) No person other than a competent person or an official shall give any signal.

(9) Where in any mine belowground, a system of haulage roadway (and conveyors, if any)
extends to a distance of more than 300 metres from the shaft or the entrance to the mine,
efficient telephonic communication shall be provided and maintained between the end of
every such system and the bottom and top of the shaft or the entrance to the mine as the case
may be:

Provided that where travelling is unduly arduous, the telephonic communication
between the end of every such system and the bottom and top of the shaft or the
entrance to the mine or in any other case as may be specified by the Regional
Inspector shall be provided and maintained.

(10) Where telephones or electrical signals are provided,

@ adequate precautions shall be taken to prevent signal and telephone wires coming into
contact with other cables and electrical apparatus;
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(b) signal wires shall be supported on insulators, and shall not be energised at more than

30 volts;

(c) contact makers shall be so constructed as to prevent accidental closing of the circuit;
and

(d) in every gassy seam of the second or third degree, all signaling or telephonic

communication circuit shall be constructed, installed, protected, operated and
maintained in such a manner as to be intrinsically safe.

(11) At places where telephone receivers are installed or where signals and safety
contrivances are regularly operated, every person using the telephone or operating any such
signal or safety contrivance shall be afforded adequate protection against tubs moving out of
control.

(12) Where any person is allowed to work or pass while the haulage is in motion, manholes
for refuge shall be provided at intervals of not more than 10 metres:

Provided that where the gradient is less than 1 in 6, such manholes may be provided at
intervals of not more than 20 metres.

(13) Manholes shall be not less than 1.8 metres in height and 1.2 metres in depth, and not
less than 0.75 metres but not more than one metre in width:

Provided that where the roadway is less than 1.8 metres in height, the manholes may
be made to the full height of the roadway:

Provided further that the Regional Inspector may, by an order in writing and subject
to such condition as he may specify therein, permit the use as manholes or cross-
roadways other than haulage roadways, of dimensions larger than those aforesaid.

(14) Where there are serious practical difficulties in providing manholes of the interval and
the dimension specified in sub-regulations (12) and (13), the Regional Inspector may, by an
order in writing and subject to such conditions as he may specify therein, permit manholes to
be at greater intervals or of other dimensions.

(15) Every manhole shall be kept clean and clear of obstruction, and white washed both
inside and upto a distance of not less than 0.3 metres around the aperture.

(16) As far as practicable, all manholes shall be provided on one side of the haulage roadway.
(17) Except where haulage is effected by means of an endless rope or chain, whenever the
haulage rope is in motion, every person on the haulage roadway shall take shelter in a
manhole.

(18) The manager shall, by an order in writing, in respect of every haulage road or roadway,
fix the maximum number of loaded or empty tubs to be coupled together to run as a set or
train, and a notice specifying the number of tubs so fixed shall be posted prominently at the
top and at all regular stopping places of the haulage road or roadway.

(19) At all places where tubs are coupled or uncoupled, there shall be a clear space of not less
than one metre —
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(a) between, the tubs and one side of the roadway; and
(b) where there are two or more tracks also between the adjacent tracks.

(20) When any roadway or face is in direct line with a haulage track and persons may be
exposed to danger from runaway tubs, a strong buffer or other effective contrivance to
prevent such danger shall be provided and maintained.

(21) A stop-block or other effective contrivance shall be provided near the entrance of every
tramming roadway branching off the main haulage road or roadway, and on every track
which slopes towards a shaft.

96. Travelling roadways. — (1) Separate travelling roadways in the intake airways for
persons to travel to and from their working places shall be provided.

Provided that where a separate traveling roadway cannot be provided and persons
have to travel along a part of haulage roadway, the following precautions shall be
taken:-

(@) there shall be provided and maintained effective two way means of transmitting
signals between the two ends of the part of the roadway where persons may travel;

(b) the manager shall fix specific periods for traveling; and notices specifying these
periods shall be posted prominently at the top and bottom of and also at all regular
stopping places along the haulage roadway;

(c) any person who of necessity has to travel along the roadway outside the period
fixed for traveling shall not be allowed to do so unless and until a special signal has
been given to the haulage engineman; and

(d) inexperienced persons shall not be permitted to travel the roadway or part unless
accompanied by an experienced person:

Provided further that where the travelling roadways cannot be made in the intake air
way, the matter shall be brought to the notice of the Regional Inspector who may
permit in writing, the use of travelling roadways other than in intake airways subject
to the such conditions as he may specify therein.

(2) Every travelling roadway shall —

() be not less than 1.8 metres high throughout;

(b) where the inclination exceeds 30 degrees from the horizontal, be provided with suitable
steps or ladders;

(c) where the inclination exceeds 45 degrees from the horizontal, be provided, in addition to
steps or ladders, with hand rails or ropes so as to ensure safe travel,

(d) where the inclination exceeds 60 degrees from the horizontal, be provided, in addition to
the steps or ladders and rails or ropes, with suitable platforms at intervals not exceeding
10 metres measured along the slope;

(e) be provided with effective means of telecommunication facilities at suitable places; and

82



The Coal Mines Regulations, 2011

(f) be provided with adequate number of digital display boards and communication ports
through which any important message or information can be easily transmitted or
broadcasted to persons working belowground or passing thereby.

(3) Except for purposes of inspection, examination or repair, every person other than an
official or a haulage attendant shall travel by the travelling roadway.

(4) Where persons using a travelling roadway have to cross a conveyor or a haulage worked
by mechanical means or gravity, a suitable cross-over or cross-under bridge or other suitable
device approved in writing by the Regional Inspector shall be provided.

(5) No haulage shall be used for the general conveyance of persons except with the
permission in writing of the Chief Inspector and subject to such conditions as he may specify
therein.

(6) In case the traveling distance from the incline mouth or pit bottom exceeds one kilometer
or the traveling is arduous, the owner, agent and manager shall provide suitable man-riding
arrangement as approved by the Chief Inspector.

97. Tubs and their movement. — (1) On every tub there shall be provided and maintained at
each coupling end a strong buffer projecting beyond the end and so arranged that when two
such tubs are in tandem, the gap between the innermost ends shall not be less than 20
centimeters.

(2) On every side-tipping tub in use, safety-catches shall be provided to prevent accidental
tipping and no tub or set or train of tubs shall be set in motion unless all the safety catches are
properly secured.

(3) The attachment between a rope or locomotive and a tub or set or train of tubs and the
attachment between any two tubs in a set or train, shall be of a type approved in writing by
the Chief Inspector by a general or special order and so maintained as to obviate accidental
disconnection.

(4) The state of every buffer and drawbar of every tub in use and of every safety-catch,
coupling-chain and other attachment shall be examined once at least in every 14 days, by a
competent person appointed for the purpose and a report of every such examination shall be
recorded in a bound paged book kept for the purpose, and shall be signed and dated by the
person who made the examination.

(5) Each component of coupling shall have factor of safety of not less than 7 in relation to
maximum static load which shall be ensured by testing at an interval not exceeding 3 years
and record thereof shall be maintained.

(6)) When tubs are about to be moved, persons likely to be endangered shall be warned.

(7) Two or more tubs shall not be moved by hand in close succession but shall be coupled
and moved together:
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Provided that two tubs shall be deemed to be in close succession when the distance
between them at any time in less than 10 metres.

(8) No person shall cause or permit a tub to run uncontrolled except with the written
permission of the manager:

Provided that the Regional Inspector may, by an order in writing, prohibit the
uncontrolled movement of tubs at any place if he is of the opinion that such
movement is likely to cause danger.

(9) No person while taking a tub down a gradient exceeding 1 in 20, shall go in front of the
tub; and in every case where conditions are such that a person cannot control the tub from
behind, he shall not take the tub down unless sprags or other suitable contrivances are used to
control it.

(10) Where required for use, a sufficient number of sprags of suitable material and
dimensions shall be provided.

(11) Every tub while standing on a track having a gradient of more than 1 in 20 shall unless
held effectively by brakes or securely coupled to a haulage rope or locomotive, be effectively
blocked, chained or otherwise secured.

(12) Except where haulage is effected by means of an endless rope, the coupling and
uncoupling to tubs shall as far as practicable, be done only when the tub or set of the tubs,
and the rope if connected to the set is not in motion.

(13) Tubs shall not be coupled or uncoupled on a gradient.

(14) No person shall ride on any tub or haulage rope.
98. Brakes of haulage engines. - Every haulage engine shall be provided with an effective
brake.

99. Haulage ropes. — (1) No rope shall be used for purposes of haulage if it has any serious
visible defect over any length and its factor of safety is less than 8.

(2) Every rope which is capped shall be recapped once at least in every six months, and if
necessary, at shorter intervals, under the supervision of a competent person.

(3) For every haulage rope in use, a record of size, construction, quality, name of supplier and
dates of installation and of recapping shall be kept in a bound paged book kept for the
purpose, and all entries therein shall be made by the competent person who shall sign the
same and date his signature.

100. Roadway conveyors.— (1) Every roadway conveyor shall be so installed that —
(a) between the conveyor and one side of the roadway, there is a travelling space from

obstruction not less than one metre wide;
(b) the conveyor or any part thereof does not scrape against wooden props or supports;
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(c) the anchoring of the return station of the conveyor is independent of the face or roadway
support;

(d) in case a number of belt conveyors are used in series, safety fittings such as sequential
control and sequential interlock shall be provided; and

(e) it can be stopped from any place along the entire length of the conveyor by providing a
pull cord switch or any other system, approved in writing by the Chief Inspector.

(2) Where the inclination of the conveyor is such as to give rise to danger from sliding
objects or material, suitable devices shall be used to provide adequate protection against such
danger.

(3) On every length of roadway in which a conveyor is installed for transporting loads over a
distance exceeding 30 metres, there shall be provided and maintained effective means of
transmitting signals from every point on the length of the road to the place at which the
machinery working the conveyor is operated:

Provided that the Regional Inspector may, by an order in writing, require means of
transmitting signals in the reverse direction also.

(4) The conveyor operator and the cabin or place from where the conveyor is operated shall
be provided with an effective means of telecommunication along with broadcasting facilities
through which the operator can communicate to any person present in the conveyor roadway
at any place of the installation and such system of telecommunication shall have facilities of
both way communications.

(5) Audio-visual Pre-start warning alarm of the type and standard approved by the Chief
Inspector shall also be provided in the entire length of the roadway conveyor so as to warn
persons of imminent dangers due to starting of the belt conveyor.

(6) The manager shall formulate a code of practice for safe installation, operation,
maintenance and use of belt conveyor belowground including extension of belt conveyor and
shifting it from one place in the mine to another and submit the same to the Regional
Inspector at least 30 days before the commencement of the installation of the belt conveyor
belowground, and the Regional Inspector may at any time by an order in writing, require
such modification in the Code of Practice as he may think fit in the interest of safety.

(7) In case the belt conveyor is intended for the purpose of man-riding, the manager shall
formulate a separate code of practice for safe installation, operation, maintenance and use of
the belt conveyor for the said purpose in a specified location in the mine and shall submit the
same to the Regional Inspector at least 90 days before the commencement of the installation
of the said belt conveyor seeking permission for the said use and the Regional Inspector may
at any time by an order in writing modify or revoke such permission as he may think fit in the
interest of safety of persons using the same.

(8) The manager and engineer shall both be responsible for implementation of the code of
practice.

(9) Adequate arrangement shall be provided in the belt conveyor to ensure that it gets
automatically stopped,
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(@) in case of excessive friction between the belt and the drum, roller, scrapper,
deflectors, guides or any other obstruction caused either due to spillage or
otherwise;

(b) in case of breakage of the belt; and

(c) incase of fire or heating in the belt conveyor or in the vicinity thereof.

101. Examination of haulage engines. — (1) It shall be the duty of a competent person to
examine carefully -

(a) once at least in every 24 hours, every haulage engine, brake-wheel, rope and other
appliance in use; and

(b) once at least in every seven days, every track where the haulage is effected by means of
mechanical power or gravity, and every safety contrivance fitted thereon.

(2) A report of every such examination under sub-regulation (1) shall be recorded in a bound
paged book kept for the purpose, and shall be signed and dated by the person who made the
examination.

102. Examination of haulage and travelling roadways. — It shall be the duty of the
overman or other competent person to examine carefully, once at least in every seven days,
the state of all haulage and travelling roads and roadways, including roadways leading to all
the outlets of the mine which are in use and a report of every such examination shall be
recorded in a bound paged book kept for the purpose, and shall be signed and dated by the
person who made the examination.

103. Locomotives. — (1) No locomotive shall be used belowground otherwise than in
accordance with the permission in writing of the Chief Inspector and subject to such
conditions as he may specify therein.

(2) No locomotive shall be used where the gradient of the track exceeds 1 in 15.

(3) No person other than the driver shall ride on any locomotive unless authorised in writing
to do so by the manager.

(4) Except during shunting operations, the locomotive shall lead the tubs or set or train of
tubs.

104. Roads for trucks and dumpers. — (1) The design, construction, materials and layout of
the haul roads shall be made in accordance with the standards and parameters required for the
load and speed of the vehicles plying thereon which shall be approved in writing by the Chief
Inspector.

(2) All roads for trucks, dumpers or other mobile machinery shall be designed, constructed
and maintained in such condition as to be fit for their use.

(3) Except with the express permission of the Chief Inspector in writing and subject to such

conditions as he may specify therein, no road shall have a gradient steeper than 1 in 16 at any
place.
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(4) Where practicable, all roads from the opencast working shall be arranged to provide for
one-way traffic and where not practicable, no road shall be of a width less than three times
the width of the largest vehicle plying on that road, unless, definite turnouts and waiting
points are designated.

(5) All corners and bends in road shall be made in such a way that the operators and drivers
of vehicles have a clear view upto a distance not less than 30 metres along the road.

Provided that where it is not possible to ensure visibility upto a distance of not less
than 30 metres, there shall be provided two roads for the incoming and outgoing
traffic or an alternative system:

Provided further that adoption of an alternative system shall be intimated to the
Regional Inspector in writing.

(6) Standard traffic signs shall be displayed at conspicuous places along the haul road.
(7) Road surface shall be smooth and of sufficient strength.

(8) All roads shall be provided with side drains to prevent water logging and damage to the
road.

(9) In case of ramps over small stretches, a gradient not steeper than 1 in 10 shall be
provided.

(10) Where any road exists above the level of the surrounding area, it shall be provided with
strong parapet wall or embankment with a height of not less than half the diameter of the
wheel of the largest dumper or other vehicle plying or one meter, whichever is greater and of
adequate width to prevent any vehicle from getting off the road.

(11) The portion of roads where there is heavy traffic of men and machine shall have separate
lane properly fenced off from haul road for use by pedestrians and two wheelers.

(12) Loaded trucks, dumpers or other vehicles shall not be reversed on gradient.
(13) A berm of height at least half the diameter of the wheel of the largest dumper plying or
one meter whichever is greater and of adequate width shall constantly be provided and

maintained at the edge of the spoil or coal dump.

(14) Sufficient number of stop-blocks shall be provided at every discharge point and it shall
be used every time material is dumped from the truck, dumper or other such vehicle.

(15) The manager shall formulate traffic rules for movement of trucks, dumpers or other
vehicles which shall be prominently displayed at the relevant places in the opencast working
and truck/dumper roads.

(16) No person shall be permitted to work on the chassis of truck, dumper or other vehicles
with the body in a rest position unless the truck or dumper body has been securely blocked in
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position and the mechanical hoist mechanism alone shall not be dependent upon to hold the
body of the truck, dumper or other vehicles, in raised position.

(17) Separate roads shall be provided for small vehicles.

(18) Only authorised small vehicles shall be allowed in opencast working which have a raised
red flag in day time and a red light in the night which shall be visible to a dumper operator
from a distance of at least 30 metres.

(19)  All heavy earth moving machinery including light motor vehicle permitted to ply on
the haul road shall be provided with flasher lights on top, indicator lights in front and rear
sides of the vehicle as approved by the Chief Inspector.

(20) Anti-Collision and Proximity Detection Device of a standard and type approved by the
Chief Inspector shall be installed on every Heavy Earth Moving Machinery.

105. Movement of wagons. — (1) Only an adult shall be employed in moving railway
wagons.

(2) The movement of railway wagons shall be carried on under the supervision of a
competent male person who shall himself control the brake.

(4) Before wagons are moved, persons likely to be endangered shall be warned by the
competent persons appointed under sub-regulation (2).

(5) No person shall move or attempt to move a wagon by pushing at the buffer, or by pulling
from in front.

(6) Where two or more wagons are moved simultaneously, the wagons shall be coupled
together which shall be moved only by pushing from the sides or from behind the last wagon
and the number of such wagons shall not exceed beyond which can be effectively controlled.

(7) No locomotive or wagon shall be moved when the natural light is insufficient, unless the
approaching end is distinguished by a suitable light or is accompanied by a person carrying a
lamp.

(8) No person, other than the competent person referred to in-sub-regulation (2), shall pass
immediately in front of wagons moving under bins or screens, nor between moving wagons
and the under-structure of the bins or screens.

(9) No person shall be upon the buffer of a locomotive or wagon in motion unless there is a
secure hand-hold, or stand thereon or a secure footplate.

(10) No person shall pass over the coupling between any two wagons while the wagons are
moving.

(11) No person shall cross a line of rails by crawling or passing underneath a train or wagon,
nor shall a person sit or sleep underneath a wagon.
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(12) Wherever railway wagons are specially placed so as to afford a thoroughfare, such
thoroughfare shall be not less than five metres in width.

(13) No material shall be placed or dumped within 1.2 metres from either side of a track of
rails.

(14) All space between the rails at switches and crossings in which the foot of a person is
liable to be caught shall be kept filled with concrete, tar, asphalt, or wooden blocks.

106. Fencings and gates. — (1) Where any haulage road, tramline, rail line or haul road
passes over a public road, suitable gates shall be provided to prevent danger to public from a
moving tub, set or train of tubs, locomotive or machinery and every such gate shall be fitted
with a danger signal, and when the natural light is insufficient, also with warning lamps.

(2) Where occupied buildings are situated within 15 metres of any haulage road, tramline, rail
line or haul road, a substantial fence shall be provided and maintained between such
buildings and the haulage road, tramline, rail line or haul road.
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CHAPTER-X
MINE WORKING
107. Safety management plan.-
(1) The owner, agent and manager of every mine shall-
(a) identify the hazards to health and safety of the persons employed at the mine to which

they may be exposed while at work ;

(b) assess the risks to health and safety to which all employees may be exposed while
they are at work;

(c) record the significant hazards identified and risks assessed,;
(d) make those records available for inspection by the employees; and
(e) follow an appropriate process for identification of the hazards and assessment of risks.

(2) The owner, agent and manager of every mine, after consulting the safety committee of the
mine and Internal Safety Organisation, shall determine all measures necessary to-

() eliminate any recorded risk;
(b) control the risk at source;
(c) minimize the risk; and
(d) in so far as the risk remains,
(i) provide for personal protective equipment; and
(i) institute a program to monitor the risk to which employees may be exposed.

(3) Based on the identified hazards and risks, owner, agent and manager of every mine shall
prepare an auditable document called “Safety Management Plan” that forms part of the
overall management and includes organisational structure, planning, activities,
responsibilities, practices, procedures, processes and resources for developing, implementing,
achieving, reviewing and maintaining a safety and health policy of a company.

(4) It shall be the duty of the owner, agent and manager to implement the measures
determined necessary and contained in the Safety Management Plan for achieving the
objectives set out in sub-regulation (2) in the order in which the measures are listed in the
said sub-regulation.

(5) The Safety Management Plan shall contain-

(a) defined mine safety and health policy of the company;

(b) a plan to implement the policy;

(c) how the mine or mines intend to develop capabilities to achieve the policy;
(d) principal hazard management plans;

(e) standard operating procedures;
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(f) ways to measure, monitor and evaluate performance of the safety management plan and
correct matters that do not conform with the safety management plan;

(9) a plan to regularly review and continually improve the safety management plan;

(h) a plan to review the safety management plan if significant changes occur;

(i) details of involvement of mine workers in their development and application.

(6) The owner, agent and manager of every mine shall periodically review the hazards
identified and risks assessed, to determine whether further elimination, control and
minimization of risk is possible and consult with the safety committee on the review.

(7) The owner, agent or manager of every mine shall submit a copy of the *Safety
Management Plan’ to the Regional Inspector who may, at any time by an order in writing,
require such modifications in the plan as he may specify therein.

(8) The owner, agent and manager of every mine shall be responsible for effective
implementation of the ‘Safety Management Plan’.

108. Manual opencast working.— In manual opencast working, the following precautions
shall be observed, namely: -

(1) In alluvial soil, morum, gravel, clay, debris or other similar ground, -

(@) the sides shall be sloped at an angle of safety not exceeding 45 degrees from the
horizontal or such other angle as the Regional Inspector may permit by an order in writing
and subject to such conditions as he may specify therein; or

(b) the sides shall be kept benched and the height of any bench shall not exceed 1.5 metres
and the breadth thereof shall not be less than the height:

Provided that the Regional Inspector may, by an order in writing and subject to such
conditions as he may specify therein, exempt from the operation of this clause in any working
in the case of which special difficulties exist, which in his opinion make compliance with the
provisions thereof not reasonably practicable; and

(2) Where any pillar is left “in situ’ for the purpose of measurement, its height shall not
exceed 2.5 metres; and where the height of such pillar exceeds 1.25 metres, the base of the
pillar shall not be less than 1.5 metres in diameter.

(3) Incoal, the sides shall either be kept sloped at an angle of safety not exceeding 45 degree
from the horizontal, or the sides shall be kept benched and the height of any bench shall not
exceed three metres and the width thereof shall not be less than the height:

Provided that the Regional Inspector may, by an order in writing and subject to such
conditions as he may specify therein, exempt from the operations of this sub-regulation any
working, in the case of which special difficulties exist which in his opinion make compliance
with the provisions thereof not reasonably practicable.

(4) In an excavation in any hard and compact ground or in prospecting trenches or pits, the
sides shall be adequately benched, sloped or secured so as to prevent danger from fall of
sides.

Provided that the height of the bench shall not exceed 6 metres.
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(5) No tree, loose stone or debris shall unless otherwise permitted in writing by the Chief
Inspector, be allowed to remain within a distance of three metres from the edge or side of the
excavation.

(6) No person shall undercut any face or side or cause or permit such undercutting as to cause
any ov